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MAHARASHTRA ACT No. XXIx OF 1979.1

[THE MAHARASHTRA TAX ON BUILDINGS (WITH LARGER RESIDENTIAL PREMISES)
- {RE-ENACTED) AcCT, 1979]: '

[{24h September  1979]
(Assented to by the Governor)

" An Act to provice for levy‘ of tax on buildings in Corporation arcas in the State of
: Biaharashira, which contain larger residential premises.

Mah. WHERFEAS the Maharashtra Tax on Residential Premises Act, 1974, provided
XiX for the levy of tax on vesidential premises in Corporation arcas, the floorage of
which exceeds 125 square mietres in Greater Bombay and IS0 square metres in
" other Corporation areas. ; ‘

AND WHEREAS the High Court of Bombay, in Miscellaneous Petition No. 214
of 1978, Rajab Mahal Co-cperative Housing Society Ltd. versus the State of
Maharashira and others, and in other petitions, decided on the 29th November
and the Ist December 1978, held that this Act providing for uniform rate of tax for
premises wherever sitvated in any Corporation area: offends article 14 of the .
Constitution of India and is, therefore, null and void ;

1 Por Statement of Objects and Reasons, see Makarashtra Government Gazette
1979, Part V, pp. 302-303, . o
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. AND WHEREAS some of the objects of such tax are that there should be a check
on extravagant use of available living space, more residential accommodation, of
which there is an acute| scarcity, may become available in thickly populated cities,
and buildings which wounld come up after imposition of such tax might not contain
any, or might contain less number of, larger residential fiats or premises ; *

. AND WHEREAS this tax on buildings is a source -of revenue to the State
- Government and lakhs of rupees have been collected and may have to be .
refunded, and this source and the consequent benefit of regulating the use of living
space would not be available in future ;

AND WHEREAS it is expedient to maintain continuity, and for that purpose,
to enact a new Act, in place of the Act struck down, which would be free from the
defects pointed out by the High Court and those noticed in the administration of
that Act, and to levy and collect a tax on buildings or parts thereof in Corporation
areas, which contain larger residential premises, on the basis of floorage and rateable
value, with retrospective effect from the Ist April 1974, ie. the date from which Mah
the tax under the Maharashtra Tax on Residential Premises Act, 1974 was levied *% ’ :
and collected, and to make_certain incidental and consequential provisions ; It is 1974,
hereby enacted in the Thirtieth Year of the Republic of India as follows :—

_Ss[mn title 1< () This Act may be called the Maharashtra Tax on Buildings (with larger
and commen- Residential Premises) (Re-enacted) Act, 1979. .

|
cement- () It shall be deemed to have come into force on the 20th April 1974, : :

Deflnitions, 2. In this Act, unless the context otherwise requires,~—

(@) “ appellate authority * means an appellate authority appointed under
section 11 ;

(&) «“ appointed da
Official Gazette ; -

(c) *“ assessee ”° me
payable under this
proceeding under this
him ;

(d) “ assessing authority * means an officer appointed under section 7 ;

(e) * building ” includes a house, outhouse, or any other similar structure,
whether of masonry, cement or bricks, or other like material, but does not include
a garage or quarters intended for the use of servants and used as such by them ;

{f) * collecting authority > means the authority empowered to collect tax under ' e
section 12 ; C ‘

. (&) “ Corporation area " means an area within the limits of a municipal corpora-

tion constituted under the relevant municipal law ; .

() “floorage ”, when used with reference to any residential premises in a building,
means the total floor area of the premises, excluding the thickness of walls ;

(¥) ** municipal corporation” means a municipal corporation constithted under
the relevant municipal Jlaw ; ' . - -
() “ occupier ” includes,— : .
{7} any person who for the time “¢ing is paying or is liable to pay to the owner
the rent or any portion of the rent of the residential premises in respect of which
such rent is paid or lis payable ; o . Cw
(i) an owner living in or otherwise using his residential premises; ”*
(iii) a rent-free tenant'; : ‘
. (#v) a licensee in occupation of any residential premises ; and
(¥) any person who is liable to pay to the owner damages for the use and e
occupation of any residential premises;

*9

means the date of publiéatiOn of this Aet in the

ans a person by whem tax or any other sum of money is
Act, and. includes every person ip respect of Wwhom any
Act has been taken for the assessment of tax -payable by
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(k) “ owner ”, when used with reference to any remdcntmlprcmnses ina building,
means the person who receives the rent of the said premises or who would be entitl- -
ed to receive the rent thereof if the premises were let and includes-—

() an agent or trustee who receives sach rent on account of the owner,

(i) a receiver, sequestrator or manager appointed by any Court of competent_
Junsdlctlon to havc the charge of, or to exercnse the rights of an owner of,
- the said premises, and .

(iif) a mortgagee-in-possession;

(1) ““ prescribed " means prescribed by rules’ made under this Act ;
(m) *“rateable value” means the rateable value annual value or annual letting

value of a building or part thereof, as fixed or determined i in accordance with the
provisions of the relevant mumclpal law ; :

% (n) *“relevant municipal law ” means—

() in relation to Greater Bombay, the Bombay Mumcnpal Corporatlon Act

(i) in relation to the cities of Pune, Solapur and Kolhapur, the Bombay
Provmcml Maunicipal Corporations Act, 1949,

(ifi} in relation to the city of Nagpur, the C:ty of Nagpur Corporatlon
Act, 1948 ; .

(0) “* residential premises *” means any building or part thereof used, or intended
for independent use, for residential purposes ;

(p) * Schedule” means the Schedule appended to this Act ;
{g) ““tax ” means the tax levied under this Act ;

(r) 5 taxable premises ” means residential premlses in a bulldmg in respect of
which tax is leviable under this Act ;

(s) *“ year ” means a financial year.

LEVY AND ASSESSMENT OF TAX

3. Notw:thstandmg any judgement, decree or order of any Court, Subject Levy and

to the provisions of this Act, there shall be levied and collected for every

year commencing on the 1st Aprll 1974, a tax on all buildings or parts thereof situated
in Corporation areas, containing any rcs:dentnal premises ;—

(a) if, situated in Greater Bombay area, the floorage of such premises is more
than 125 square metres and the rdteable value thereof is'more than rupees one
thousand and five hundred ;

(d) if, situated in other Corporation area, the floorage of such premises is more
than 150 square metres and the rateable value thereof is more than rupees one
thousand and five hundred.

{2) No tax shall be leviable in respect of a,ny residential premises, if situated in

Greater Bombay, where the floorage is 125 square metres or less or the rateable -
value thereof is rupees one thousand and five hundred or less, and, if situated in any

~other Corporation area, where the floorage is 150 square metres or less or the rateable

value thereof is rupees one thousand and five hundred or less,

(3) The tax shall be levied and collected in respect of taxable res1dent1al premises,

on the basis of the rateable value, at the rates set out in column 2 of the Schedule, -

n the areas set out in column 1 thereof.

-
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occupier of any residential premises in any building, in respect

responsibility of which tax is leviable under section 3,is the owner of the building, the tax shail be

for 3%, jeviabie on the actua

(2) In any other ca
{a) if the premise
(b) if the premise

OCCUPIQI’

s are let, from the ]essor
s.are sub-let, from the superior lessor.

Mah. Xm

se, the tax shall be leviable primarily as follnws, that is tc say - |

Person Liable 5. (J) If any merson, from whom under the provisions ‘of section 4 the tax
to pay tax js leviable, pays the tax in respect of any residential premises in a building, he shall,

' Aé‘t“f:t‘;tfed if he is not himself in occupation thereof during the period for which he has paid the
to recover t8X, be entitled to recgive the amount of the tax from the person in actual occupation’
amount of of such premises for the peried aforesaid, ,

tax from . . .
occupier of  (2) The recovery of any amount of the tax from an occupier under this section shall

premises. not be deemed to be an increase for the purpose of section 7 of the Bombay Rents, B
' Hotel and Lodging Hopuse Rates Control Act, 1947, or-any law corresponding thereto Lgfﬁ'

in force in any part of the Siate. b of
' ' 1947.

E

Rightsand 6. Any person entltled to receive any amount under section 5 shail have for the
remedics for recovery thereof the same rights and remedies, as if such amountsvere rent payable
Tyt to him by the person from whom he is entitled to receive the same.

7. For the purpose of assessiig the tax, the Municipai Commissiener concerned
writing, appeint suchof the officers of the Corporation as he
ing authorities, and shall definc the limits of their jurisdiction.

A mtment
p of assessing may, by an order in
authorities. ¢hinks ﬁt to be assess

Preparation 8, ([) Within three months from the date of its appeintment or such longer paricd
maintena "‘“ ce 85 the Municipal Commissiorer may specify in anv c2se or class of cases, every
of hst of assessing autBorify shall cause a list of all buildings containing taxable premises and

taxable indicating the taxable|premises therein and the proporticnate rateable value thercof,
premises in to be prepared.and published in such manner as may be prescribed. For this pur-
buildings. 5050, “the assessing authority may mspect any bujldings or premises or make
such enquiries as it thinks fit.

(2) The list of taxable premises shall be malntaln\,d up-to-date by the assessing
authority by inserting, deleting or altering any entry in the list, whenever such
insertion, deletion or alteration is found to be necessary in consequence of any
premises being constructed, altered, added to, or being reconstructed, in whole or
in part, or on account of any erroneous omission or msemon of entry made through
fraud, accident or mistake, '

(3) For the purpose of enabling the assessing authorlty to prepare and pubhsh
a list of taxable premises under sub-section {J), the owner of every taxable premises
shall, withie two months from the appointed day or such longer period as the - State .
Governient may, either suo motu or on an application of a municipal corporation,
by notification in the Official Gazette, specify 1n that behalf, furnishto the ass essing -
authority a return containing the Iollowxng particulars; namely —

i) the locahty and the building in which the taxable prcmlses is situated;

(i} the floorage of the premises;

(§ii) the rent for which the premises are let or reaSOnably expected to be let; -

(iv) the name of the owner of the premises and his permanent address;

(v) the name of the occupier of the premises and ‘his permanent address -and
(vi) such other p. rtlculars as may be requlred by ﬁhc assessing authority for the
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(4) For the purpose of enabling an assessing authority to mainfain the list of
taxable premises up-to-date as provided in sub-section (2), every owner of such
premises which is taxable under this Act or which has ceased to be taxable
atany time, shall furnish the assessing authority, & return containing the particulars -
specified in sub-section (3), as soon as may be, after such premises is rendered taxable
or, as the case may be, has ceased to be taxable under this Act. L

9. (1) For the purpose of assessment of tax, an assessment List based on the Assessment
patticulars contained in the list of taxable premises shall be prepared by the assussing of taxable
. o : pl,emises.

authority, in respect of each building, separately. . _
{2) The assessment list to be prepared for the first time after the appointed day -
shall ordinarily be prepared within one year from the appointed day (or such longer
period as the State Government may, either suo motu or on application of a municipal

- corporation, by notification in the Official Gazette, specify in that behalf); and
. every such subsequent list shali be prepared before the 30th ay of June of the year
‘to which it relates (or before such other subseguent date as the State Government
may either suo motu or on application of a municipal corporation, by notification in =
the Official Gazette, specify in that behalf), :

(3) Where after the preparation of the assessment list under sub-section (2), any
entry has'been deleted, altered or added to in the list of taxable premises, and conse-
~quent to such deletion, ‘alteration or addition, any modification in the assessment
[list is rendered necessary, the assessing authorify shall prepare a. list of such
modifications. : _ ' :

10. (1) As soon as may be after the assessment list or the list of modifications is Publication

prepared under section 9, the assessing authority shall cause to be published in the of

prescribed manner, a notice thereof and of the place where such list or copy thereof ﬁ“ﬁ"ﬁiﬁ‘i’;‘t

‘may be inspected; and every person claiming to be either the owner of occupier o¢
of the premises, included in the list, and any agent of such person, shall be at liberty fica
to inspect the list and to take extracts therefrom without any charge, ~

) Every notice i)ublished_ under sub-section (I} sbail specify a date, not less than |
fifteen days and not more than thirty days from the date of publication of the notice,
before which objections to the assessment list or list of modifications shall be made.

(3) Objection to the assessment list or list of modifications shall be made by the

owner or occupier to the assessing authority before the time fixed in the notice by

. application in writing, stating the grounds onm which the assessment list or the list

of modifications is disputed. ~ All applications. so made shall be registered in a book
to be kept by the assessing authority for this purpose. L _

. (® After the period specified in the notice under sub-section (2) expires, the

assessing authority shall investigate and dispose of the objections, after allowing

the objector a reasonable opportunity of being heard in person or by agent, and cause

the result thereof to bé entered in the book kept under sub-section (3) and cause

any amendment necessary in accordance with such result to be made in the assessment
list, or, as the case may be, the list of modifications. o '

(5) The assessment list or, as the case may be, the list of modifications finally
made under sub-section (4) shall be authenticated by the assessing -authority under -
the seal of its office and signature, and the assessing authority shall endorse a - certi-
ficate thereon that no valid objection has been made to the assessment list or, as the
- case may be, the list of modifications, except in cases in which amendments have

been made therein. C - . _

(6) The list authenticated as provided in sub-section (5) shall be published by the

- assessing authority in such manner as it thinks fit, and a copy thereof shall be sent

ll:y it to the collecting authority for the collection of the tax in accordance with such
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Appeal. 11 (1) For the purpose of hearing appeals in rglation to an assessment list or
list of modifications, the Municipal Commissioner may, by notification in the
Official Gazette, appoint as many of the officers of the Corporation as he thinks fit
to be the appellate authoritiesand shall define the limits of their jurisdiction.

(2) Any assessee objecting to the amount of tax asséssed by the assessing authority
or denying his liability to pay the tax so assessed, may appeal to the appellate authority
against the assessment: : o

Provided that, no such appeal shall lie unless the tax has been paid.

(3) The memorandum of appeal shall be in the prescribed form and shall be verified -
in the prescribed manner. ' o _ ‘ ' '

(4) The appeal shall be presented within fifteen days next after the presentation
of the bill for payment of the tax assessed ; but the appellate authority may admit an
appeal presented after the expiration of the said period, if it is satisfied that the
appellant had sufficient cause for not presenting it within the said period.

(5) The appellate authority shall fix a day and place for the hearing of the appeal,
and may, from time to time, adjourn the hearing and make or cause to be made .
_ such further inquiry as it thinks Gt. At the hearing of the appeal, the assessing
authority shall also have the right to be heard. ‘
(6)"In disposing of an appeal, the appellate authority may,—
{a) confirm, reduce, enhance or annul the assessment, or ,
(b) set aside the assessment, and direct the assessing authority to make a fresh
- assessment after such further inquiry as may be ‘directed.
(7) The appeliat authority shall, on the conclusion of the appeal, communicate
orders passed by it to the appellant and the assessing authority. - '
- (8) The orders passed by the appellate authority shall be final and shali not be
called in question in any. Court, : : '
(9) Where the appellate authority has enhanced the assessment, the assessing
authority shall issue an order specifying the additional amount to be paid by the
appellant, and shall send-a copy thereof to the collecting authority for collecting

the said amount.

COLLECTION OF TAX

Authorities 12, () The tax shall be collected by the municipal corporation.

cog:) letéetntta;c: (2) The collection of the tax (including any pehalty) under this Act shall be
etc. made in the same manner in which the property tax is collected in that area under

the relevant municipal law: :

. Provided that, ifl in- any Corporation area, the property tax is not levied by the
municipal corporation, the tax shall be collected in such manner as may be prescribed.
(3) The collection of the tax and the recovery of penalty under this Act, on
behalf of any municipal corporation shall be made by the appropriate. municipal
corporation authority appointed to collect the property tax on behalf of . such
municipal corporation under the relevant municipal law.
_ (4) The municipal corporation shall, in respect of the cost of collection of the tax,
be entitled to such rebate-as may be prescribed, and different rates of rebate may be
provided for different Corporation areas. i o .

Taxtobe 13, Notwithstanding anything contained in any law and notwithstanding any

bfxlili?lr'wd ‘?g rights arising out of any contract or otherwise bowsoever, all sums due as tax or

! re;gg:, of penaity, in respect of any taxable premises, shall, subject to the prior payment of the
whicheit is 1and revenue, if any, thereon due to the State Government, be a charge—

leviable. (a) in the casg of any premises held immediately from the Government, upon

the interest in such premises of the person liable for such tax or penalty, and upon

the goods and cther movable propetties, if any, found within sauch premises, and
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(b) in the case of any other premises, upon such pfemises and upon the goods
and other movable properties, if any, found within such premises. .

° 14, () Within a period of thirty days from the date of recovery of the tax and Crediting

penalty, if any, the amount so recovered shall, from time to time, be paid by the :;“x‘::‘;‘]‘l‘ of i

Municipal Commissioner to the State Government, ' _ to State.

(2) The proceeds of the tax and penalty, if any, collected and paid ‘to the State Soyernment

Government under the last preceding sub-section shall be credited to the Consoli- sion of
dated Fund of the State. - return of

. scollection
~_(3) Within three months from the date of expiry of every year, the Municipal by collecting
Commissioner shalt furnish to the State Government a return showing the aggregate authority.
amount of tax assessed by the assessing authority in rzspect of that year, and the '
aggregate amount of such assessed tax and penalty, if any, collected by the collecting
authority in that year. :

- 15, (1) Ifany municipél corporaﬁon makes a default in the collection or payment Default of - -
to the State Government of any sum due in respect of the tax under this Act, the State g;“r;‘o":al’gjon!
Government may, after holding such inquiry as it thinks fit, fix a period for the in collecting

collection or payment of such sum. tax.

(2) If the collection or payment of the sum is not made within the period so fixed,
the State Government may, notwithstanding anything contained in any law relating
to the funds vesting in such municipal corporation or any other law for the time -

* being in force, direct any bank in which any moneys of the municipal corporation -
are deposited or the person in-charge of the Government treasury or of any other
+ place of security in which the moneys of such municipal corporation are deposited,
to pay such sum from such money as may be standing to the credit of the municipal
corporation in such bank or, as the case may be, in the hands of such person oras’
may, from time to time, be received, from or on behalf of the municipal corpotation
by way of deposit by such bank or person, and such bank or person. shall be bound
to obey such order. ' R '

(3) Every payment made pursuant to an order under sub-section (2) shall be
a sufficient discharge to such bank or person from all liability to the municipal
corporation, in respect of any sum so paid by it or him out of the moneys of that

'

municipal corporation so deposited with such bank or person.

MIiSCELLANEOUS

16. The assessing authority or the appellate authority or any officer authorised Power of
by any of these authorities may, after due notice, at any time between sunrise and $otty, .
sunset, enter any taxable premises for the purpose of collecting particuldrs relating etc. % e
thereto, or for taking measurement of the premises and may require the owner or
occupier of the premises or any otber person in-charge thereof to produce for
inspection any book, register or record kept therein and ask for any information
relating to the taxable premises for the purpose of assessing the tax - and tHe owner
* or occupier of the premises or other person in-charge thereof shall be bound to afford
Jacilities for taking measurement and for such inspection, and furnish such informa-
tion as is available with him. :

‘o 17. (1) If any assessee satisfies the assessing authority that the amount of the Refunds.
tax paid by him exceeds the amount with which he is properly assessable under this
Act, such assessee shall be entitled to a refund of any such excess amount from the
assessing authority. ' o \ :

(2) The appellate authority in exercise of its appellate powers, if satisfied to the
like effect, shall cause a réfund to be made by the assessing authority of any amount
. found to have been wrongly paid or paid in excess, ‘

J43s—8 . . L : T
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Limitation 18, No claim to any refund of the tax under section 17 shall be admitted; unless -
fg‘;’ ::lfzﬁs it is made within one year from the date of payment of the 1ax by the assessee or,
* where an appeal has been preferred, within one yeat from the date of receipt of the =
order in appeal. : R ; i S

Penalty for 19. (J) If any person, on being served with a‘notice of demand for the collection -
ultll; of tax in pursuance of the provisions of section 12, fails to pay within the period.
p‘m“’:& mentioned in the notice, any amount due from him on account of tax, the Municipal -

. 7 Commissioner, on being satisfied that such person has wilfully failed to pay the tax,

! may, subject to the general or special orders of the State Government, impose and
recover from him as penalty a sum not exceeding one-tenth of the amount of the tax
s0 unpaid, in addition to the amount of tax payable by him. '

(2) Sums recoverable under this section shall be recovered in the manner provided
in section 12 for the collection of tax. - c PRI C

, fniflﬁre_to]  authority any return specified in sub-section (3) or sub-section (4) of section 8, the
R ' assessing authority may after giving a show cause notice, impose a penalty which
- may extend to one hundred rupees. o S _
(2) The penalty imposed under sub-section {7} may be recovered in the same way
as the tax and penalty are recovered under sub-section (2) of section 12. '

Oﬂ'ene‘;g: 21, If any person makes any statement in the return furnished under sub-section
statement (3) or sub:section. () of section 8, or furnishes any infermation under section 16,
etc, Which is false or which he either knows or has reason to believe to be false or does

not believe to be true, he shall, on conviction, be punished with simple imprisonment

for a term which may extend to six months, or with fine which may extend to one

thousand rupees, or with both:

Punishment ~ 22. Ifany person obstructs the assessing or appellate authority, or any officer
obsmﬁg‘[’“ authorised by any of these authorities, in the discharge of its or his duties under
* section 16, he shall, on conviction, be punished with imprisonment of either
* description for a term which may extend to three months, or with fine which may

extend to five hundred rupees, or with both. Lo T :

|
J
Penalty for 20, (I) If any person fails, without redsonable cause, to furnish to the assessing o ’

Offences by  23. (/) Where an offence under this Act has been committed by a company,
~ companies. every person who at the time the offence was ‘committed, was in charge of,
_and was responsible to, the company for the conduct of the business of the
company, as well as the company shall be deemed fo be guilty of “ an offence and

shall be liable to be proceeded against and punished accordingly :

Provided that, nothing contained in this sub-section shail render any such person
liable to any punishment provided in this Act, if he proves that; the offence was
committed without his knowledge or that he exercisad alt due diligence to prevent the
commission of such offence. - iR o :

_(2) Notwithstanding anything contained in sub-section (), wher¢ an offence under *
this Act has been committed by a company and it is- proved that the -offences
has “been committed with the consént or conmivance of, or is attributable to, any
neglect on the part of any. Director, Mgsaper, Seeretary or other Officer; such
Director, Manager, Secretary or otherficer shall also be deemed to be guilty of e
that offence and shall be liable-to be procecded against and punished accerdingly. '

N Explanation.—For the purpose of this section,— . J

(@) “company ” means a body corporate and includes a firm or other association o
of individuals ; | . ' S i
(#) “ Director ” in relation to a firm, means a partner in the firm.
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24. The following buildings shall be exempt from the paym_e_ht of the tax, that is Bscmption¥ .

_ to say,— ' o ggumdmp
. ' (@) buildings vesting in, or belonging to, the Central or State Government ; . from

pay- ’
(b) buildings vesting in any other State Government or belonging to any local ment of tax. *
authority and used exclusively for public purposes, and not used or intended to be -
- used for purpose of profit ; ) '
(¢) buildings vesting in the Board of Trustees of the Port of Bombay and not
used or intended to be used for the purpose of profit; . ‘
(d) buildings or parts thereof vesting in, or in the occupation of; any consul de
carriers, whether called a consul-general, consul, vice-consul, consular agent,
pro-consul or by any other name, of a foreign State, or of any members (not being
citizens of India) of the staff of such officials and such buildjngs or parts are used or
intended to be ubed for residential purpose and not used or intended to be used

for purpose of profit, .

Q . 25. For the removal of doubts, it is hereby declared that the provisions of this Tax under
-Act shall be in addition to the provisions of any other law providing for the this
levy of tax on immoveable property. ' AR leviable in

26. (I) The power to make rules under this Act shall be exercised by the State Power to
Government, by notification in the Official Gazette, subject to the condition of rules,
previous publication except on the first occasion of the exercise of such power,

- (2) Without prejudice to any power to make rules ‘contained elsewhere in this ' i
Act the State Government may make rules consistent with his Act generally to
carry out the purposes of this Act. Such rules may provide for payment of fees
f‘;?r any of the purposes of this Act, for which no provision has been made in this
ct. ' : . . '
(3) Every rule made under this section shall be laid, as soon as may be after it is
made, before each House of the State Legislature 'while it is in session for a total period
of thirty days, which may be comprised in one session or in two successive sessions,
and if, before the expiry of the session in which it is so laid or the session immediately
following, both Houses agree in making any modification in the rule, or both Houses
agree that the rule should not be made, and notify such decision in the Official ' Gazette,
rule shall, from the date of publication of such notification, have effect only in
such modified form or be of no effect, as the case may be; so, however, that any such
modification or annulment shall be without prejudice to the validity of - anything
. previously done or omitted to be done under that rule. - - :

TRANSITIONAL AND SPECIAL PROVISIONS

Mah. 27, The Maharashtra Tax on Residential Premises Act, 1974 (hereinafter referred Repealof .
XE{‘ to as “ the repealed Act **) shall stand repealed. v %‘h’t‘.‘x :

1974,

. 28. (1) As soon as may be, after the appointed day, the assessing authority Preparation

shall prepare the list of taxable premises under section 8 and the assessment list

*  under sections ¢ and 10 for the year commencing on the 1st April 1979 and ending on premises and
the 31st March 1980 and take or cause to be taken further action for levying and assessment

collection of the tax for that year according to the provisions of this Act. list and of

. (2) On the basis of the list of taxable premisés and the assessment list referred to tax fo:a
in sub-section (7), the assessing aunthority shall then prepare list of taxable premises 1974-79.
and the assessment list for the period commencing on-the Ist April 1974 and ending
on the 31st March 1979. Such lists may be prepared separately for each year or for *

. two or more years as may be determined by the assessing authority. The provisions
- of sections 8, 9, 10 and 11 and other relevant sections and the rules made thereunder
shall apply, mutatis mutandis, to the preparation and finalisation of such lists. ;
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’3) After the assessment list or lists are prepared and finalised for the period
| to the 31st March 1979, the collecting authority shall cause
respect of the taxable premises and serve such bills on the
persons liable to pay the tax and take or cause to be taken further action for the levy
axt!d collf&:txon of the tax for the relevant year-or years according to the provisions
of this Act. i ‘

(4) Separate bill may be prepared for separate premises. Separate or consolidated

bills may be prepared for different years. Every such bil! shall specify the residential
premises in respect of \which the tax is due, the period or periods for which the tax
is due, the rateable value of the premises, the amount of tax assessed in respect
thereof, the amount (if any) paid by the assessee under the repealed Act and the
balance|payable by him or the amount of refund payable to him, as the case may be.

Refund of 29, Where the coflecting authority finds that any person who has paid any
amountunpagl amount under the repealed Act is not liable to pay tax under this Act, the collecting
repealed Act authority shall, as soon as may be, order refund to such person of the amount

to perenns paid by him under the repealed Act
potliable to

tax unde:
this Act,

_ Provision TO; 30, () If any person claims that the amount of balance payable by him or
b:l{%‘?s;gfﬂ:d the amount of refund payable to him under any bill served on him under section 28
order when OF the amount of refund payable to him under section 29 is not correct, he may

it is not make an application to the collecting authority in writing stating the correct

entrect. amount according to fhis calculation; supported by bills and receipts m respect of

the amount paid by him under the repealed Act.

(2) On receipt of any such application, the collecting authority may after holding
such inquiry as it deems fit and aftet giving a reasonable opportunity of being heard
to the applicact, either confirm the bill already served or amend the bill or the refund
order and issue a revised bill or refund order, as the case may be.

SCHEDULE

(See section 3) -

e Ar o ' L Rato of tax
NN 1 o - 42

1. Greater Bombay.—Where the floorage of the residential Ten per cent. of the
prentises exceeds 125 square metres and the rateable value  rateable value of
exceeds rupees one thousand and five hundred. , the  residential

premises.

IL." Within the limits of other Carporai:on areas.—Where the Ten per cent, of the
floorage of the residential premises exceeds 150 square . rateable value of

metres and the rateable value exceeds rupees one thousand the residential -

and five hundred. premises.
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In pursuance of clause (3} of article 348 of the Constitution of India, the following
translation in English of the Bombay Provincial Municipal Corporations, the City of Nagpur
Corporation, the Maharashtra Municipal Councils, Nagar Panchayats and Industrial
Townships, the Maharashtra (Urban Areas) Protection and Preservation of Trees and the
Maharashtra Tax on Buildings (with larger Residential Premises) (Re-enacted) (Amendment)
Act, 2009 (Mah. Act No. X of 2010), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,”

. H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. X of 2010.

(First published, after having received the assent of the Governor in the
“ Maharashtra Government Gazette *, on the 27th April 2010)

An Act further to amend the Bombay Provincial Municipal qupofations

Act, 1949, the City of Nagpur Corporation Act, 1948, the Maharashtra

Municipal Councils, Nagar Panchayats and Industrial Townships Act,

1965, the Maharashtra (Urban Areas) Protection and Preservation of

Trees Act, 1975 and the Maharashtra Tax on Buildings (with larger
Residential Premises) (Re-enacted) Act, 1979, '

30?1-1;;1;( WHEREAS it is expedient further to amend the Bombay Provincial

C.P. and Municipal Corporations Act, 1949, the City of Nagpur Corporation Act,

Berar 11 1948, the Maharashtra Municipal Councils, Nagar Panchayats and

of'1950. Industrial Townships Act, 1965, the Maharashtra (Urban

I\g?};ggé‘ Areas) Protection and Preservation of Trees Act, 1975 and the

Mah. Maharashtra Tax on Buildings (with larger Residential Premises)

Xl-llg?gf (Re-enacted) Act, 1979, for the purposes hereinafter appearing; it is

Mah.
XXIX of

1979.
T #HE—3y -t ®)
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hereby enacted. in the Slxtleth Year of the Repubhc of India as
follows — :
' CHAPTERI
Short ':"-19 1. (1) Th1s Adt may be called the Bombay Provmmal Municipal

commence- Corporations, the City of Nagpur Corporation, the Maharashtra
ment. Municipal Councils, Nagar Panehayats and Industfial Townshxps the

Prermses) (Re-enacted) (Amendment) Act, 2009

by notification in the Official Gazette, appoint.

' CHAPTERII
_‘ A.MENDMENTS 10 THE BoMBaY PROVINCIAL MunicIPAL
R - ' CORPORATIONS ACT, 1949 '
A;‘f‘e}:‘:;:i‘f:; 2 In Chapter X1 of the Bombay Provincial Mummpal Corporat:ons
- under sub- Act, 1949 (hereinafter, in this Chapter referred to as “the Provmc:a]

- title - Corporatlons Act™)—

"Propert -
Chtax:: ;{111 (1 ) in sectlon 128 clause (2) shall be deleted;
S Bom. (2 under the sub-title “Property Taxes”, for the heading “Property-

nggf taxes leviable”, the following heading shall be substituted, namely :—
‘ “Property taxes leviable on rateable value or capital value”.

Insertionof 3, In Chapter X1 of the Provincial Corporations Act, after the heading

f;;ff;‘ as so substituted, the following section shall be inserted,
Bom. LIX of name]y —
1949.
Property *128A. (1) Property taxes leviable on buildings and lands in the City

taxes what

to consist. .-,under this Act shall include water tax, water benefit tax, sewerage -

.. tax, sewerage ‘benefit tax; general fax, educatlon cess, street tax and
- betterment charges

(2) For the purposes of levy of property taxes the expressmn

' “bulldmg” mcludes a ﬂat, agala, a umt or any portion of the building. .

. (3) Allor any of the property taxes may be imposed on a. graduated
scale

3 Save as otherwxse provnded in this Act, it shall be lawful for the
. -Corporation to continue to levy all or any of the property taxes on the
. rateable'value of buildings and lands until the Corporation adopts levy
of any or all the property taxes on such buildings and lands on the
capital value thereof under sub-section (2) of section 129.”.

(2) It shall come irito force on'such date as the State‘Government may,

Maharashtra (Urban Areas) Protection and Preservation of Trees.and . .
the Maharashtra Tax on ‘Buildings (with larger Resxdentlal .

Bom.
LIX.of
1949.
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4. Tn section 129 of the Provincial Corporations Act,—

(1) for the marginal note, the following margmal note shal} be
substituted, namely :(—

“Property taxes leviable on rabeable value, or on capital value,
as the case may be, and at what rate.”

(2) section 129 of the Provincial Corporatwns Act shall be re-
numbered as sub-section (1) thereof;and ‘ 1

(4) in sub-section (1), as $o renumbered,—

(i) for the portion begmmng with the words “For the purposes
and ending with the words “taxes which” the words “The followmg
property taxes” shall be substituted;

(ii) in clause (@), after the words “rateable value” the words “o
their capital value, as the case may be,” shall be inserted;

(iii) in clause (aa), after the words "rateable value" the wprti_s "or
their capital value, as the case may be," shall be inserted;

{(iv) in clause (), after the words “rateable value” the words “or
their capital value, as the case may be,” shall be inserted;

(v) in clause(bd), after the words “rateable value” the words “or
their capital value, as the case may be,” shall be vinserted;

() inclause (¢),— . o
(a) after the words “their rateable value,” where they oécur
for the first time, the words and figures “or of not less than 0.1

and not more than 1 per centum of their capltal value, as the
case may be,” shall be mserted : .

(b) after the words “their rateable value”, where they occur
for the second time, the words and figures “or of not less than
0.01 and not more than 0.2 per centum of their. capltal value, as
the case may be,” shall be inserted; :

(vii) after clause {e), the followmg clause shall be inserted,
namely ;—

_ “N the betterment charges leviable under Chapter Xv1”.
(viii) the first proviso shall be deleted;
(B} after sub-section (1) as so re-numbered, the followmg sub-
section shall be added, namely :—

“(2) Notwithstanding anything contained in any other provisions
of this Act, but save as otherwise provided in the proviso and the
Explanation to sub-section (1), the Corporation may pass a
resolution to adopt levy of property tax on buildings and lands in

3

Amendment
“of section
129 of
Bom. LIX
of 1849,

the City on the basis of capital value of the buildings and lands on .

and from such date, and at such rates, as the Corporatwn may
determine in acoordance with the provisions of section 99 :
T AR—34 1R :
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e Provided that, for the period of five years from the date on which
_,8uch property tax is lev1ed on capital value, the tax shall not
exceed,— ™

@) in respect of bulldmg used for resadenhal purposes two
times, and -

(if) in réspect of bu11d1ng or land used for nén-residential
purposes, three times, .

the amount of the property tax lewable in respeet thereof in the
year immediately preceding such date

Provided further that, the property tax lewed on the basis of capital
value of any buildings or Iands of revision made urider sub-rule (3) of
rile 7A of the TAXATION RULES in Chapter VIII of Schedule ‘D’,
shall not in any case exceed 40 per’centum of the amdunt of the
property tax payable in the year 1mmed1ate1y preceding the year of

" such rewsmn ' .

Prowded also that, for the penod of five years commenecing from
thé year of adoption of capital value as the base for levy of property
tax under this sub-section, the amount of property tax leviable in
respect of a residential buﬂdlng or residential tenement, having carpet
area of 46.45 sq. meters (500 s4. feet) or less, shall not exceed the
amount of property tax levied and payable in the year immeédiately
. preceding the year of such adoption of capital value as the basis.

Explanation.—For the purposes of this section, after the
Corporation adopts the capital value as the basis of levy of property
tax, the property tax in respect of any taxable building shall be revised
«:after every five years and on each such revision; such amount of

; property tax, shall not in any case exceed the forty per cent. of the
. amount of the property tax 1ev1ed and payablein the year 1mmed1ate1y
preceding the year of the rev151on .

Amendment 5. In sectlon 133 of the Provmela] Corporatlons Act, —
of section

133 of Bom. . (1) in. sub-sectlon (1) aﬁ:er the word brackets a.nd figure “sub-
LIX of 1949. sectlon (2)” the brackets ﬁgure and letter (2A)” shall be 1nserted

(2) after sub-sectxon 2),. the followmg sub-sectlon shall be mserbed
“namely :— .
 “2A) Where thé Corporation has adopted the levy of property
tax on capital value of buildings and lands, the capital value of
buildings and lands-in the City vestmg in Government and
beneficially occupied, in respect of which but for the said exemption,
general tax would beleviable: f'ro‘m the State Governiment, shall be
the book value of such buildings or lands in Government records
and such capital value shall hold good for a term of five years, subject
only té proportionate variation, if in the meantime the number or
- .extent of the buildings and lands. vestlng i Government in: the City
: materially increases or decreases.”; , .

(3) in sub-section (3)— . , . Lo ; s .
" (aYafter the words “rateable value” the words or-on a capltal
e va]ue‘ as the case may be,” shall be‘inserted; co

- (b)*thé words, brackets, figire and letter “of sub- sectlon (2A)
as the ¢ase may'be,” shall be added at the: end
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6. In section 139 of the Provincial Corporations Act, in sub-section
(1), after clause (), the following clauses shall be inserted, namely .—

“(a-1) if the premises are held or occupied by a person, who is not
the owner and the whereabouts of the owner of the premises cannot
be ascertained, from the holder or occupier ; and

(a-2) if the premises are held or developed by a developer or an
attorney or any person in whatever capacity such person may be
holding the premises and in each of whom the right to sell the same
exists or is acquired, from such holder, developer, attorney, or person,
as the case may be :

Provided that, such holder, developer, attorney or person shall be
liable until the actual sale is effected.”.

7. Insection 140 of the Provincial Corporations Act,—

(1) after sub-section (2), the following sub-section shall be inserted,
namely :-——

Y

Amendment
of section

139 of Bom.
LIX of 1949,

Amendment
of section

140 of Bom.
LIX of 1949.

‘{1A) Notwithstanding anything contmned in sub-section (1) on -

and from the date of adoption of capital value as the base for levy of

property taxes under sub-section (2) of section 129, but subject to
the other provisions of this Act, the Commissioner may serve a bill
for the amount of property tax on such occupier of the said premises,
“or, if there are two or more such occupiers thereof, may serve a
bill on each of them for such portion of the sum due as bears to the
whole amount of tax based on the capital value, due in the same
ratio which the capital value, of such portion of the premises of the
occupier or occuplers bears to the aggregate amount of the tax based
on the capital value, in respect of the said premises.”;

(2) in sub-section (3), the words “ which has remained due for more
than one year, or ” shall be deleted.
8. In section 148A of the Provincial Corporations Act, in sub-section
(1), — '
(1) for the portion beginning with the words “as the Corporation”
and ending with the words “graduated scale:”, the following shall be
substituted, namely :—

“or of so many per centum of their capital value, as the case may
be, as the Corporation may determine :”;

(2) in the proviso, in clause (e), after the words “rateable value” the
words “or a capital value, as the case may be,” shall be inserted.
9. In section 148B of the Provincial Corporations Act, in sub-
section (2),—
(1) after the words “rateable value” the words “or the capital value,
as the case may be,” shall be inserted;

(2) after the word, brackets and figure “sub-section (2)” the words,
brackets, figure and letter “or sub-section (2AY" shall be inserted.

Amendment
of section
148A of
Bom. LIX of
1949.

Amendment
of seetion
148B of
Bom. LIX
of 1949,
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Amendment 10, In sectmn 148C of the Prov1nc1a1 Corporatlons Act, in

: °fls,f§g°o'} sub-section (1),— - ,
B°m\ I“gqgf (1) after the words “rateable value” the words “or of so many per

centum of their capital value, ds the case may be,” shall be inserted,;

(2) in the proviso, in clause (c), after the words “ratéable value” the
words “or a‘capital value, as the case'may be,” shall be inserted:

Amendment 11, In section 406 of the Provincial Cofpdrations Act,— -
of section - .

ﬁgxﬁ 0; 13;;3- (I) in sub-section (1), after the words “rateable value” the words
° " “or the capital value, as the case may be,” shall be inserted; -

(2) in sub-section (2},—

(¢) in clause (b), after the words "rate-able value” ﬂlé words “or a .
capital value, as the case may be,” shall be inserted,;

(b) in clause (d), for the words “ fifteen days” the words “twenty
" one days” shall be substituted;

{¢) in clause (), after the words “rateable value at both the
places where thiey occur, the words “or the capital value, as the case
may be,” shall be inserted;

" (3) after sub-section (2), the following sub-section shall be inserted,
namely — S

" %2A) Where the appeal is not ﬁled in’ accordance with the
provisions of clauses (a) to(e) of sub-section (2}, it shall be liable to
be summarily dismissed.”.
Amo'}“s‘l’;?;‘: 12. In section 407 of the. Provinciéi Corporations Aét in clause (a),
407 of Bom. - after the words “rateable value” the words “or a capital,value, as the case
. LX of 1949, . may, be,” shall be inserted. .
Amo(}nsi?t?:: 13. In sect.lon 408 of the Provmmal Corporatxons Act,—
f.?}si gtf_ ?90:5- A{a) after the words “rateable value” the words “or the capital value
" as the case may be,” shall be inserted;

(b) for the words and figures “Arbitration Act, 1940” the words and X of

figures “Arbitration and Conciliation'Act, 1996” shall be substituted. ;g?f‘

1996.

section 409
of Bom: LIX
of 1949

Deletion of - 14 Section 409 of the Provincial Corporations Act shall be deleted.

Ot
L

Amerndm{ant 15. In section 410 of the Provincial Corporations 'A"ct' after the words’
410 oi.eg;z‘ “rateable value” the words “or the capltal value; as the case may be

LiX of 1949, shall be inserted. -
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16. In section 411 of the Provincial Corporations Act, in clause (a),
for the words “in excess of two thousand rupees” the words “or a capital
value, as the case may be,” shall be substituted.

s
17. - In section 412 of the Provincial Corporations Act, the words and
figures “and of valuation under section 4097 shial] be deleted. '

18. In sectlon 413 of the Provmclal Corporatlons Act— -

(1) in sub-section (1), after the words “rateable value” the words
“or the capital value, as the case may be,” shall be inserted; .

(2) for sub-section (2), the followmg sub—sectlon shall be substltuted, N

namely :— ‘ :

“2) Where the decision of the said Judge i is not final it shall be

lawful for the Commissioner to assess the property tax on the basis

" of the rateable value or the capital value, as the case may be,

_ determined under rule 7 or 7A of the TAXATION RULES in Chapter

VIII of Schedule ‘I, from year to year, sub_]ect however to the
provisions of section406.”. . -

19. In section 415 of the Prov1nc1al Corporatlons Act in
sub-section (2),—
. (a) after the words “rateable value” the words “or the capltal value
as the case may be,” shall be inserted;

() for the words “exceeds rupees two thousand” the words “exceeds
such amount as the State Government may, by notification in the
Official Gazette, spec1fy” shall be substituted.

20. Insection 481 of the Provmcml Corporatxons Act, in sub-section
(1), in clause (d), after the words “rateable value” the words “or a capital
value, as the case may be,” shall be inserted.

21, In Schedule ‘D’, to the Provincial Corporations Act, in Chapter
VIII, in rule 2 of the TAXATION RULES (heremaﬁ.er referred to as the
“ TAXATION RULES Py, — '

-(1) in the marginal note, the words “and fees payable for transfer
of title” shall be added at the end ;

(2) in sub-rule (2), the word “Indian” shall be deleted.

- In rule 4 of the TAXATION RULES in sub-rule (1), the word
“Indlan shali be deleted.

"3

Amendment
of section

411 of Bom.
LIX of 1949.

Amendmcnt
of. sect.mn

412 of Bom.
LIX of 1949.

Ameridment
of section
4136f Bom.
"LIX 011949,

T

Amendment
of section

415 of Bom.
LIX of 1849.

Amendment
of section
481 of Bom.

" LIX of 1949.

Amendment
of rule 2 of
Chapter
VIII in
Schedule
‘D’ to Bom.
LIX of
1949.

Amendment
of rule 4 of
Chapter

VIII in
Schedule

‘D’ to Bom. .
LIX of 1949,
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Amendment
of rule 5 of

Chapter -

Vil in
Schedule D’
to Bom. LIX

of 1949,

[ns.ertionl'of
‘rule 7A'in
Chapter

Schedule ‘D’
to Bom, LIX
of 1949.

Capital
value how

to be
determined.
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_Inrule 5 of the TAXATION RULES,—

(1) in sub-rule (1), after the word “reoccupied,” the words “or when
there is change of user of part or whole of the building,” shall be
inserted;

(2) in sub-rule (2), the words “and in the case of change of user of
part or whole of the building, from the date of 'such’ change of user”
shall be added at the end.

24, After rule 7 of the TAXATIO\I RULES the followmg rule sha]l

be inserted; namely —
.. Villin

T I

- “TA. (1) In order te fix the capital value of aﬁy hmld;ng or land
assessable to a property tax, the Commissioner shall have regard to

* the value of ahy building or larid as indicated iri the Stamp Duty Ready

Reckoner for the time being in force as preparéd under thé Bombay
. Stamp (Determination of True Market Value of Property) Rules, 1995,

. . framed under the provisions of' the Bombay Stamp Act, 1958, or where

_the Stamp Duty Ready Reckoner does riot mdlcate value of any

" .properties in afny particular drea wher¢in a Building or land ini tespect

of which capital value is required to be:determined is situate, or in

©(case such Stamp Duty Ready Reckoner does not exist, then the
" Cormissioner may fix the capital value of'any building or 1and taking

into consideration the market value of such building or land, as a base
_value; and also have regard to the following factors, namely —

(a) the nature and type of’ the land and structure of the building;
(b) areaofland or carpet area of building ;

(c) user category, that is to say, (i) residential, (i) commercml
" - (shops or the like), (zit} offices, ({v) hotels (upto 4 stars) (v} hotels
(more than 4 stars), (vi) =banks,.(vii) industries and factories,
(viii) school and college building or building used for educational
purposes, (ix)- malls, and (x)- any other buﬂdmg or land not eovered

by any-of the above categories ; ,

(d) age of the building ; or -

{e) such other factors as may be spec1ﬁed by Regulatmns made
under sub-rule (2).

(2) The Commissioner shall w1th the approval of the Standmg
Committee, frame such Regulat;ons as respects the details of
categories of building or land and the weightage by multiplication to
be assigried to various such categones for the purpose of ﬁxmg the
capital value under sub-rule (1).”

{3) The capital value of any bulldmg or land fixed urider sub-rule
(1) shall be.revised every five years: .

Provided that the Commissioner may, f0r reasons to be recorded

in writing, revise the capital value of any building ot land ahy ‘tirhe’

during the said period of five years and shall accordingly amend the

 assessment book in relation to such building or land under rule 20.

(¢) The provisions of sub-rules (2), (3) and (4) ofrule 7shall mutatis

mutandis apply for ﬁxmg the capital value also.”.

Bom.
LX of
1958.-
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25, Inrule 8 of the TAXATION RULES; in sub-rulé (1) — 7" Amenddént”

(1) for the word “value”, at both the places, where 1t occurs, the ocf};il;,lfef of.

words “rateable value or the capltal value, as the case may be,” shall Villin . . .

be substituted ; . foc'}}!ae::de ‘D’
L@ afber clause (¢), the followmg clause shall be added namely :—- i‘&{;f-

(d) as to the details in respect of any or all ‘the items as
enumeraued in clauses (a) to(e) of sub-rule (1) ofrule 7A,in relation
to such building or land or-of any portion thereof.”.

26. Inrule9 ofthe TAXATION RULES,— . Amendmient -

(1) after the words “the assessment book” the words “in such f'orm thiffef of

and manner as he may, with the approval of the Standmg Connmttee VII in’

dec:de“ shallbe inserted ; | ts:‘l‘;’::‘le ™
@ m clause (b), after the words “rateable value” the vvords “or the LIX of
capltal value, as the case may be,” shall be mserted , 1049, -

(3) for clause (d ) the followmg clause shall be substltuted
namely =
™ «(d) if any such bu1ldmg or land is not liable to be assessedvto,ﬂ
the general tax or is exempted from payment of property tax, cither
in whole or in part, the reason of such non-liability or exemptmn,
_as the case may be;”; |
"'{4) in tlatise (e), after the words rateable value the words “or the
capital value, as the case may be,” shall be mserted

27. In rule 10 of the TAXATION RULES, in sub- rule (1), for the Amendment

words “ purpose of elections ” the words “ administrative purposes " shall ‘gﬁg&: Qe
besubstltuted . Lt T b, e . in Schedule
. e [P T T s ' ".;'| oo, P P T . T rD tOBOD’!
AR ' PN F LK of 1949,
.28, In\ rulé, 13’ of the TAXATION RULES m ;sub-rule (2) the A;,“,‘“]‘d'i‘;“‘
words ‘jor- hy .any -other mode mcludmg electromc medla as. the gf&ﬁpter
Commlssmner may t.hmk ﬁt” shall be added at the end. +o  VIin
. R Schedule
P ) I ' ‘D’ to Bom.
L , e o LiX of
Co - ST S 1949,
85" o rulé 15 f the TAXATION RULES/— St Amondment
(1) in sub-rule (1),— ' Chapter VIII
(a) for the words “ﬁi’ceen days” the worde “twenty-one days shall 33’8»:5111?3::38
be substituted; . . .. LIX of 1949.

J
“(b) after the words. “rateable value the- words or the capxtal_
value as the case may be,” shall be mserted S

.. (2) in aub-rule(Z)— S . L -
.. “(a) after the words “rateable value the words or the capital
value, as the case. may be,”.shall be mserted

v.(b) for the words “ﬁfteen days the words “twentv-one days shall
be substituted. - - Lo o . o

HT HAB—I4-R
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Amendment  30. In rule 16 of the TAXATION RULES, in sub-rule (1), after the

O?%?;Lti? words “rateable value” the words “or the capital value, as the case
VHI in 'may be,” Shall be inserted. : .o
Schedule ‘D
to Bom.
LIX of,
1949.

Amendment 31, In rule 19 of the TAXATION RULES, in sub-rule (1), after the

of r%ﬁ:;?t:: words “rateable values” the words “or the capital values, as the case

VI in May be,” shall be inserted.
Schedule ‘D’
to Bom. LIX _
of 1949 ) ' :
An;gggf;e;g 32. ‘ In rule 20 of the TAXATION RULES,— - -
of Chapter '~ (I} in sub-rule (1), in clause (¢), after the words “rateable vilue” the
Scl}?éi.iﬂ words “or the capital value, as the case may bé,” shall be ingerted;
‘D'to Bem.~ (2} in sub-rule (2), after the words “rateable value” the wards “or
ngigf the capltal value, as.the case may be,” shall be inserted. v
Amendment 33,  In rule 30 of the TAXATION RULES, the words and figures,

of rule 30 of w«ys gpecified in a bill served under rule 39, 40 or 55” shall be added .

Chapt
Vit 8t the end
Schedule D’ T : A
to Bom. LIX ! .
of 1949.

‘Substitution  34.. For rule 41 of the TAXATION RULES the followmg rule shall

of rule 41 of —
r Chap t:r be substltuted namely
VI in
Schedule ‘D’ e Cot
to' Bom. LIX : . . . . ]
of 1949, -7 T . ' .

- Levyof . “41, (1) The amount of first half-yearly tax as specified in the bill
penalty on  which has been served as aforesaid shall be paid within three months
am ::::ﬁ. from the date of service of the bill and of the second half-yearly tax as

wi  Specifiedin the bill shall be paid before thie 31st December-of éach yéar;

dnd if a person liable to pay tax does not pay the same as fequired as

aforesaid, then he shall be liable to pay by w4y of penalty in addition -

to the amount of such tax or part thereof which has remained unpaid,

_a sum equal to two per cent. of such tax for eéach mornth or part thereof
after the last date by which he should have paid such tax and shall
continue to be liable to pay such penalty until the full amount as per
the bill is paid :

Provided that, any property ta.x for which a blll ig served under this
Act before the date of commencement of the Bombay Provincial

Municipal Corporations, the City of Nagpur Corporation, the’

- Maharashtra Municipal Councils, Nagar Penchayats and Industrial
Townships, the Maharashtra{Urban Areas) Protectmn -and
Preservation of Trees and the Maharashtra Tax on Buﬂdmgs (with
larger Residential Premises) (Re-enacted) (Amendment) Act, 2009
{hereinafter referred to a§ “ the Amendment Act of 2009 ™) has
remained unpaid in full or in part, a person who has not paid siich tax
shall be liable to penalty as provided underthis section,;on and from
the date of commencement of the said Amendment Act of 2009:-

Mah.
Xof ~
2010.
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(2} If the other taxes or dués claimed in the bill.are not paid by the

date specified in the bill, the provisions of sub-section (1) shall mutatis

mutandis apply to the amount which has so remained unpaid.”. Lo
85. Inrule42 of the TAXATION RULES — Arendment

frule 42 of

(1) for the portion beginning with the words.“on whom a notice of ‘(J;}E;;&r'v?u

demand” and ending with the words “satisfaction of the Commissioner” 'Snc hedule ‘D"

the following shall be substituted, namely :— . to Bom. LIX
’ of 1949,

“ liable for the payment of the tax for which a bill is served upon - :

him does not pay the tax together with penalty or interest or both

as required under the provisions of this Act to pay the same”;

(2) for sub-rule (2), the following sub- rule shall be substituted,
namely -

“(2) Where the person liable to pay the tax accordmg to the bill
served upon him pays the tax as required under the provisions of
this Act but does not pay the amgunt of penalty or interest or hoth
either in whole or in part as may be due on the unpaid amount of
tax, for such amount which has remained unpaid, a warrant in the

- form of Schedule H, mutatis mutandis, may be issued by the
Commissioner in the same manner as if such sums were due on

account of the tax.”. . i -
36. Inrule45ofthe TAXATION RULES -~ ' Amendment
of rule 45 of
{(I) in Sub-rule (1} _ ) . _ _ Chapter
. o _ Vill in
{(a) for the words “amount due” the words “fax due, penalty or Schedule D’
to Bom. LIX
interest or both, if any, due and payable together shall be of 1949,
subsntu*bed
(b) for the words “ﬁve days” the words “twenty one days shall
ke substltuted

»

(2) for sub-rule (2) the foHowmg s.1b rule sha]l be subst1tutec1
namely — ‘

“(2) Such order shall be procla:med by ﬁxmg atsome consplcuous
part of the property and upon a conspicuous part of the mun1c1pal
office and a]so when the property is land, paying revenue t.o the
State Government in the office of the Collector

37, In ru]e 4'7 of the TAXATION RULES m ‘sub-rule (2) afber the Amendment

words “public auction” the words or by auctlon by inviting sealed. bldS gh:;'fef7 of

shall beinserted. . *~ .- e _ D - VIl in .
. ' ' 1 . B . . . . " Schedule'D
, . . . . ) . . to Bom. LIX
- SR ¢ T af 1949,
YT SIB—IW-vH
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38, For rule 51 of the TAXATION RULES, the followmg rule shall
be. substituted, namely :-- . . R

R

“51. The Commissioner may, in his discretion, remit:the whole or
~-any part of penalty under rule 41, or fees or cost of recovery under
rule 50.”. o ' s e '
39, Inrule53 of the TAXATION RULES, in sub-rule (2}, the words
“except that*it shall not be necessary to serve upon the defaulter any
notice ofﬁdemand "-shall be deleted :

40. After rule 55 of the TAXATION RULES the followmg rule shall
be inserted, namely :=—

“55A. Any person who is liable to pay amount of taxes or any other
*duies under this Act may avail himself of the facility of making payment
"thereof in: any bank or to any agency specified by the Corporation in

this behalf by giving a public notice in two leading newspapers
circulating within the area of jurisdiction of the Corporation; and the
person availing himself of such facility shall be liable to pay such fees
in respect thereof to such bank or agency, asthe case may be, as may
be determined by the Comrmssmner

41. Inrule 59 of the TAXATION RULES for the portlon begmmng
with the word “accompanied” and ending with the word ¢ ‘claimed” the
words and figures “accompanied by the original receipt or any valid proof
of payment of the amount of the’ bill presented to the apphcant under
rule 39, 40 or 55” shall be substituted.

42, Form G in Schedule D’ to the Provincial: Corporations Act shall
be deleted. a

Taet

"43: For theremoval of doubt it is hereby declared thitall proceedmgs
in connection with any assessmeiit; redssessment, levy (1nclud1ng levy
of penalty or interest) and collection’of any property tax lévied on the
basis of rateable value relating to any period whatsoever, immediately

" before the‘date determined by‘theCorpération under sub-sectlon (2Y of

- séstion 129:to adopt capital vahieto be thé basefor levy of property taxes -

shall, notwithstanding anything contained in this Act but, save as

- otherwise expressly provided therein, be continued and dealt with under

the Provincial Corporations Act as if this Act has not been enacted.
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. CHAPTERIII S
AMENDMEms 1O THE CITY OF NAGPUR CORPORAT!O\' o
: ‘ Acr,1948 . R R

44, In PART IV, in Chapter XI of' the Clty of N agpur Corporat:lon Act,

ﬂnd 1948 (hereinafter, in this Chapter, referred to ag “the Nagpur Corporatlon
T of Act”, in the sub-heading, “ The Property 'I‘axes—Imposxtlon of Property
1950. Taxés " the words “levidble on annual valug or capztal ua,lue” shall be added
at t.he 'end

e r

TR - i.' vf ok
45 In Chapter XI of the \’agpur Corporatlon ‘Act, -after the sub-

heading “ The Property. Taxes-~Imposition of Property Taxes léviable on
arinual value or Capital Value ”, the followmg section shall be msertcd
namely :— : . S

“115-1A: (1) Property taxes Iev:able on bmldmgs and lands in the :

City under this Act shall iriclude sewerage tax, sewerage. ‘benefit tax,
water tax, water benefit tax, genéral tax, street tax and e'ducation‘-cess

.(2) For the purposes of levy, of property taxes, the. expressmn :
) t“bmldmg" includes a flat, agala, a unit or-any portlon of' the bwldJng

(3) All or any of the.property taxes may be 1mposed ona g'raduabed

- -

{4) Save as 0therw1se prowded in this Act, it shall be lawfu! for the
Corporation to continue to levy all or any of the property taxes on the

-annual value of buildings and lands until the Corporationadopts levy.

of any or all the property taxes on such buildings and lands-on the.
capital value thereof under sub-section (2), of _sec_t_ion 115A.". _

46. .In oection 115A of the Nagpur Corporation Act,—

(1) for the marginal note, the followmg margmal note shall be
substltuted namely :-

Property taxes lev1able on annual value or on capltal va.lue, as
the case may be, and at what rate.”

(2) section 115A of the Nagpur C-orporatlon Act shall bc re-numbered
PLE

(A) in sub section (1) as so ro-numbered —

deleted;

(@) in ‘clause (a), in sub-clauses (L) -and (u) ‘after’ the words“

“annual value” the words “or their capital value, as the case : may’
be,” shall be inserted ;

(i) in clause (), in sub- clauses (1) and (ii), aﬁser the words
annual value” the words “or their capltal value, as the case may,
be,” shall be inserted._;

{i) the words “and shall be called “property taxes” " shal] ‘be

13
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(iv) in clause (c), after the words “annual value” the words and
figures “or of not less than 0.1 and not more than l-per centum of
the capital value; as the case may be,” shall be inserted ;

(v} the proviso shall be deleted

(B) after sub- sectmn (1) as so re- numbered the followmg
_ sub sectlon ‘shall be added, fiamely :—

. %2), Notwithstanding anything contamed in any. other prowsmns
,of this Act, the Corporation may pass a resolution to adopt levy of
_ property tax on buildings and lands in the City on the basis of capital
-value of the buildings and lands on and from such date, and at such
rates, as.the Corporation may determme in accordance with the
_; provisions of this Act - : :

Provided that, for the period of five years from the date on whlch such ’
property tax is levied on capital value, the tax shall not‘exceed,—
L) i respect of bulldmg used for resxdentlal purposes two tlmes
and: ¥ .:; oot ’
(u) 1n reSpect of bulldlng or land used for non-remdentlal purposes,
thtee fiffies,the amount of the propeérty tax leviable in respect thereof
in the year immediately. preceding such date : :

Provided further that, the property tax levied on the basis’ of
capital value of any buildings or lands or revision made under
sub-section (2) of section 119 shall not in any case exceed forty per centum
of the amount of the‘propérty tax payable in the year 1mmed1ately
precedmg thé year of such revision : :

Provided also that, for the period of five years commencing from the
year of adoption of capital value as the base, for levy of property tax-under
thlS sub-section, the amount of property tax leviable in respect of a
residential bulldmg or residential tenement, havmg carpet area of 46.45
sq. metres (500 5Q. feet) or less, shall not exceed the amount of property
tax lewed and payable in the year immediately preceding the year of such
adopuon of capital value as the basis. |

"Explanation.—For the purposes of this section, after the Corporatmn

adopts the capital value as the basis of lévy of property tax, the property

" tax in respect of any taxable building shall be revised after every five

Amendment
of section
116 of C.P.
and Berar II
&f 1950.

years and on each such revision, such amount of property tax,.shall not
in any case exceed the forty per cent. of the amount of the property tax
levied and payable in the year. immediately preceding the year of the
rev1510n .

47 In section 116 of the Nagpur Corporaﬁon Act, in sub-section (4),
after the words “annual valuation” the words “or the.capital valuation,
as the case may be,” shall be 1nserted C
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48, Insection 117 of the Nagpur Corporatlon Act,— ¢

(1) in sub-section (1), for the word, brackéts and figure “siub-Section (2)”
the word, brackets, ﬁgurosJand letter « sub sectlons (2) (2A)"

. shall be substlt.uted Y

*(2) after sub‘section (2) the fol]owmg sub-sectlon shall be msertcd
hamely :—

*  “24) Where the Corporatmn has adopted the levy of property
tax on capital value of bulldmgs and lands, the capital value of
» ‘buildings and lands i ‘the ‘City vesting in Government and
beneficially occupied, in respéct of which but for the said’ exemphon
general tax would.be leviable from the State Government, shall be
-the book value of such:buildings or lands in Governmentrecords’
and such capital value shall hold good for a term of five years, subject
only.to proportionate variation, if in-the meantime the number or
extent of the buildings and lands vestmg in Government in the Clty
_ materially increases or decreases.”

(3) in’sub-section {3), the followmg shall be added at the end,
namely :—. Ce g e oo

““onsthe basis of dhinudl valué under sub section (2) 'or on the basis
* of capital value'under sub-gectioh-(24);'as the case may be ”

49, In Section 119 of the Nagpur Corporatlon Act,—
(1} in the marginal note, after the words “Annual value” the words.

_'or the capltal value, as the case may be,” shall be inserted ;

(2) after the words “toithe property taxes” the words “the annual
value or the capital value, as t.he case may be, shall be determined as
under” shall be added ; . . C

(3) the existing clauses (a), (b) and {¢) shall be re-numbered as
clause (4) of section 119; and aftér clause (4), as so re-numbered the
following clause shall be added, namely —T e t‘

“B) () In order to fix the capltal value of any burldmg or land
assessable to a property tax, the Commxssxoner shall have regard
tothe value of any building ér larid ds mdxcabed in the Stamp Duty
Ready Reckoner for the titig bemg in'force as prepared under the

.- Bombay Stamp (Determination of True Market"Value of
Property) Rules, 1995; framed under the provisions of the Bombay
Stamp Act, 1958, or where the Stamp Duty Ready Reckoner does

" not mdlcate value of any property in‘any particular area wheérein a
building or land in respect of which capital value is required to be

- determined is situate, orin case such Stamp Duty Ready Reckoner
does not exist, then the Comrmssnoner may fix the capital value of
any building or land takmg mbo consxderatxon the market value of
such'building or land, as a base value and a]so have regard to the
followmg factors, namely - . '

(i) the nature and type of' the Jand and structure of' the
building,

Yy

Amcndment
of section

117 of C.P.
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and Berar II
of 1950.
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(ii) area of land or carpet area of building, g
-y A1if) user category, that is to say—(i) residential, (i) cornmercial
: {shops or the like), (iii) offices,(iv) hotels (upto 4.stars), (v) hotels
(more than 4 stars), (vi) banks, (vii) industries and factories,
(viit) school and college bulldmg or building used for educational
puiposes, (i£) malls, and (x) any other buﬂdmg or land not covered
by any of the above categories,
(w) age of the bulldmg, or " .
. () such other factors as may be specrﬁed by Regulatmns made
under clause (b). .
(b)- The Comnussmner shall w1th the approval of the Standmg
- .Committee, frame such Regulatlons’ as respects the details of
categories of bulldmg or land ‘and the weightage by multiplication to
‘be-assigned to various such categorles for the purpose of ﬁxmg the
capital value under clause (a). - :
{c) The capital value of any bu11d1ng or land f:xed under
_.clause {a). shall be revised every.five years: e .
Provided that, the Commissioner may, for reasons to be recordéd
in writing, revise the capital value of any building or land any time
durmg the said penod of five-years and-shall accordingly amend the
assessment listin relatlon to such bulldmg or land under sectmn 134"
Amendment 50, In section 121 ofthe Nagpur Corporatlon Act for the words “for
1gf1 iefcgci;’ the piirposes of the préperty tixes” the words “ for the ] purposes of
and Bera. 1 ‘determinirig thé anriual value'or-thé capital vatue, as the case may be,
of 1950. and levy of thie property taxes” shall be'substituted. o
Substitution 51, ‘For sectioh 122 of the Nagpur ‘Corporation Act,i the"fol_lowi'ng
1;; i"f"g_‘g section shall be substituted, namely :'— S
and Berar II ."'. :.";. . . .o T
of 1850, ... T :
Primary “122 ( 1 ) Subject to the provisions ( of sub- sectxon (2), property taxes
responsibility assessed .upon any premlses shall be prlmanly levmble as. follows,
for property E
taxes on nm."]‘ily _- et Tal
Wh":‘e:: (a) if the prexmses ie.re held 1mmed1ate1y from the Government

" or from the Corporahon,;_from the actual cccupier thereof:

Provided that, property taxesduein respect of buildings:vesting

+ .. in the Government and occupied:by servants of the Government

or other.persois on payment of rent shall be leviable prlmanly
from the Government ; P

(&) if the-premises are held or occupied by a’ person‘, ‘who is
~ -not the owner-and the whereabouts of the' owner of the premises
C ‘cennot be ascertamed ‘from’ the holder or occupier ; and

o ifthe premlses ere heId or developed by a developer or an
attemey or any person in whatever capacity such person may
be holding the premises and in each of whom the right to sell
the same exists or is acquired;, from such holder developer
attorney, or person, as the case may be :
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Provided that, such holder, developer, attorney or person shall
‘be liable until the actual sale is effecued

(d) if the premises are not so held,—
(i) from the lessor if the prennses are let;
(ii) from the supermr lessor if the premises are sub—!et

b
1

» (i) from the person in whom the right to let the premlses
vests, if they are unlet. |

(2) If any land has been let for any term exceeding one year to a
tenant, and such tenant has built upon the land, the property taxes
assessed upon the said land and upon the building erected thereon
shall be primarily leviable from the said tenant or any person deriving
title from the said tenant by the operation of law or by assignment or
transfer but not by sub-leage or the legal representative of the said
tenant or person whether the premises be in the occupation of the
said tenant or person or legal representative or a sub-tenant.”.

~In sectlon 123 of the Nagpur Corporatlon Act, in sub-section (1),
after the words lannual value”, the words or.the capltal value, as the
case may be,” shall be inserted.

-

53 'In section 124 of the Nagpur Corporation Act,—

..(2) In the marginal note, after the words “annual value” the words
“or capital value” shall be inserted ; ) ?

(2) after sub-section (1), the following sub-section shall be mserted
namely :— r
“(IA) On and from the date of adoption of capital value as the
basis for assessment and levy of property taxes by the Corporation
under sub-section (2} of section 1154, the assessment on the basis
of capital value determined in accordance with the provisions of this
Act and the duration thereof shall be governed according to the

provisions in relation to determination of capital value and the.

assessment of property tax made on the basis thereof.”. !
i

In section 125 of the Nagpur Corporation Act, in sub-section
(1):‘_":' . " ' ! Y
- (1) in clause (a), the word “and”, where it occurs for the third time,
shall be deleted ;
(2) in clause (b), for the word “building.” the words “building; and
shall be substituted ;
(3) after clause (b), the following clause shall be added
namely :—
, “(e) as to the details.in respect of any or all the factors as
enumerated in items (7) to (v} of sub-clause {a) of clause (B) of
section 119 in relation to such land or building or of any portion
thereof.”.

ur Hd—3Iw-3 -
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. 55., In section 126 of the Nagpur Corporatwn Act —
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(1 ) in sub-section (1) after the words “the valuatlon the words “as
annual value or the capltal value, as the case may be,” shall be
inserted.; '

(2) in sub- secmon (2), after the words ¢ annual value the words “or
the capital vdlue, as the case may be,” shall be inserted.

*56. “In"section 127 of the Nagpur Corporat.lon Act, after the words
and figures “is increased under section 124" thé words brackets, letters
and figures “or under the prov1s0 to sub-clause {c) of clause (B of section
119” shallbe inserted. -

57, In section 130 of the \"a'gpur Cdrporation Act,—

(1) in sub-sect.lon {3), the word “Indian” shall be deleted ;

. \(2) for sub—sectlon (6), the following sub- sectlon sball be substltuted
'name]y-—\ R PR

“(5) Where the dec1sxon of the District Court is not ﬁnaJ by v1rtue
of the prowsmns of sect10n3’388’wh1ch provides for an’ appeal
rev1slon aga‘l’r'ist ¥He'final ‘ddtidion Bf the”Dlsf:rlct Court and if ““
pursuance of this provision if an appeal of revision is filed and is
pending then, notwithstanding anything contained in this Act, it
shall be lawful for the Commissioner to assess the property taxes,
from year to year on the basis of annual va]ue or the capital value,
i ° .as the case may be, debermmed under ‘the prowsmns of thls Act

subject however, to the provisions bf sub: sectlon .

.58, Tn séction 132 of thie Nagpur Corporation ‘Act;ifi sub- Sectwn (1 %,
after the words “annual value” the words “or the caplta] value 2s the

casé may.be,” shalI be*mserted SRR SR

RS N ) -"f‘ T - vy ,"_'-.___"a.a — IS

ﬁd‘

T Fle 2t T e e
+1 59, In sectlon 133 of the Nagpur Corporatlon Act;in sub- sectxon (1),
afterthe wox;ds “annual values” the'words “or the.capital:values; ds the
¢asé may be,”shall be inserted. - et -

T

SULLE R T e
-60. - In sectior 134 of the Nagpur:Corporatios Act, in sub-section (1),
in the second proviso, after the words “Provided further that” the words;
figures and brackéts “, but save as provided in suh-sectmn (5) of sectlon -
130,” shall be mserted L oo

“81. In section 138 of the Nagput- Corporatlon Act, ‘afterthe word and
figures “section 130” the words and figures “or an appeal or revision is
preferred under section 388” shall be inserted. L

. 62. - Section 139 of the Nagp'ur‘Corporation-Act shall be deleted.

’
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63. Insection 143 of the Nagpur Corporation Act)in sub-secf:ion?2),
after the word and figures “section 116" the words, figures and letter “and
section 118A” shall be inserted.. . PPN '

' ) .

64. In section 145 ofthe Nagpur Corporation Act, in sub-section (1),
after the words “for the purpose of assessment” the words “on the basis
of annual value” shall be inserted.

65. After sect.io‘ﬁ 147 of the Nagpur Corporation Act, the followi'ng
section shall be inserted, namely :—

“147A. (1) When any new building is erected or any building is
rebuilt or enlarged or occupied or reoccupied or when there is change
of user of part or whole of the building, the person primarily liable for
the property taxes assessed on the building, shall within fifteen days
give notice thereof, in writing, to the Commissioner.

(2), The said period of fifteen days shall be counted from the date of
the completmn or the occupation, whichever occurs first, of the building
which has been newly erected or rebuilt, or of the enlargement, or of
the reoccupation, or of the change of user of part or whole of the
building, as the case may be.”

66. In section 148 of the N ag-pur Corporatlon Act, after sub-section
(3), the following sub-sections shall be mserted namely—

“(3A) Such notice shall be accompanied by such fees as the
Commissioner may, from time to time, with the approval of the
.Standing Committee, prescribe; and such notice shall state clearly and
correctly the particulars of transfer of land or building. '

(3B) The transfer of title of any person primarily liable to the
payment of property tax shall not be recorded by the Commissioner
in the assessment list u-xless the property taxes due in respect of the
property sought to be transferred are fully paid before giving such
notice. ”.

. . . .
67. In section 153A of the Nagpur Corporation Act, in sub-section
(1), for the words “rateable value”, at both the places where they occur,
the words “annual value or the capltai value, as the case may be,” shall
*be substituted. | - g

68. + In section 1538 of the Nagpur Corporanon Act,, in sub section (7),—

(1) for the words “rateable value”, at both the places where they
occur, the words “annual value or the capital value, as the case may
be,” shall be substituted ; ‘ e,

153

Amendment
of section
143 of C.P.
and Berar
II of 1950,

Amendment
of section
i45 of C.P.
and Berar
I of 1950,

Insertion of
section
147A of
C.P. and
Berar 11 of
1950,

Notice to be
given io
Comntissioner
of erection
of new
building, ete.

Amendment
of section
148 of C.P.
and Berar
IT of 1950,

Amendment
of section
153A of C.P.
and Berar 11
of 1950.

Amendment
of section
1538 of C.P.
und Berar IT
of 1950.

(2) the words “Such tax may be levied, if the Corporation so ]

determines, on a graduated scale” shall be de]e{,ed
W B34 -33%

1
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Amendment  69.. , In section 1:33C of the Nagpur Corporatlon Act; in sub-section

of section .

153C of . : Y - . L .

5 C.p ﬁnd{ . (1} for the words “rateable value” the words “annual value or the‘ :
erar 1o

1950,  capital value, as the case mdy be,” shall be substituted ;

(2). after the word, brackets and figure “sub-section (2)" the words,
.brackets, figure andletter “or sub-¢ection (24)" shall be meerted

Amendmert  70. In section 154 of the Nagpur Corporatios Act,—
of section

154 of C.P. (1) in-the marginal note, for the word “dema'tds the word “dues”
and Berar - ghal] he substituted; R )
1 of 1950, .
(2) after sub-section (1), the following sub-section shall be inserted,
namely:— .
“(1A) Bach of the property taxes shall be payable in advance in
half yearly installments and other taxes and dues shall’also be
payable by the date as speclﬁed ina b1ll presented or served.under .
sub-section (1).”; I8 .
(3) after sub- seetlon @), the followmg eub-sectlon shall be ‘added,
namely —
Levy of , _' "“(3)a) The amount of first half- yearly tax as speclﬁed in the
P e"ﬂ:‘ga‘;: * bill which has been served as aforesaid shall be paid within three
amount of ... months from the date of service of the b111 and for the second_
- bill ' half—yeer]y tax as specified in the bill shall be paid before the 31st

December of each year ; and if a person liable to pay tax does not

' pay the same as required as aforesaid, tl}en he shall be liable'to
pay by way of penalty in ‘addition to the amount of such tax or
part théreof which has remained unpaid; a sum equal to two per
cent. of such tax for each month or part thereof after the last

- date by which he should have paid such tax and shall continue to -
be liable to pay such penalty untﬂ the full amount as per the bill
is paid :

Provided that, if any property tax for" which a bill is served under
this Act before the date of commencément of the Bombey Provincial
Municipal Corporations, the City of Nagpur’ Corporatlo'l the
Maharashtra Municipal Councils, Negar Panchayats and Industrial
Townshlps, the Maharashéra (Urban Areas) Protection and
Préservation of Trees and the Maharashtra Tax on Buildings (with
larger Residential Premises) {Re-enacted) (Amendment) Act, 2009 "Mah.
(hereinafter referred to as “ the Armendment Act of ZOQQ’-’ ) has’ }2(0‘1’5_
remained unpaid in full'or in part, a person who has not paid such tax
,shall be liable to pay penalty as provided under this section; on and
from the date of commencement of the said Amendment Act of 2009. -

®) If the other taxes or dues claimed in the bill are not paid by, _the
date-specified in the bill, the provisions of clause {a) shall mutatis
mutandis apply to the amount which ha's soremained unpaid.”.
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1. ‘For scction 155 of the Nagpur Corporation Act, the following

sections shall be substituted, namely :— .

. i

*“155. (1) If the sum due on account of any property tax remains
unpaid afier a bill for the same has been duly served under this Act
upon the person primarily liable for the payment thereof and the said
person be not the occupier for the time being of the premises in respect
of which the tax is due, the Commissioner may serve a bill for the
amount upon the occupier of the said premises, or, if there are two or
more occupiers thereof, may serve a bill upon each of them for such
portion of the sum due as bears to the whole amount due in the same
ratio which the rent paid by such occupier bears to the aggrégate
amount of rent paid by them both or all in respect of the said premises.

(2) Notwithstanding anything contained in sub-section (1), on and
from the date of adoption of capital value as the base for levy of property
taxes under sub-section (2) of section 115A, but subject to the other
provisions of this Act, the Commissioner may serve a hill for the
amount of property tax on such occupier of the said premises, or, if
there are two or more such occupiers thereof, may serve a hill on each
of them for such portion of the sum due as bears to the whole amount
of tax based on the capital vatue, due in the same ratio which the
capital value, of such portion of the premises of the occupier or
occupiers bears to the aggregate amount of the tax based on the capltal
value, in respect of the said premises.

{3) If the occupier or any of the occupiers fails within thirty days
from the service of any such bill to pay the amount therein claimed,
the said amount may be recovered from hlm in accordance with the
provisions of this Act. ¥ i

(4) No arrear of a property tax shall be recovered under this section
from any occupier, who is not the owner, where such tax is due'on
account of any period for which the occupier was not in occupation of
the premises on which the tax is assessed.

(6) If any sum is paid by, or recovered from, an occupier under this
section, he shall be entitled to credit therefor in account with the person
primarily liable for the payment of the same. i

155A. Any person who is liable to pay amount of taxes or any
other dues under this Act may avail himself of the facility of making
payment thereof in any bank or to any agency specified by the
Corporation in this behalf by giving a public notice in two leading
newspapers in circulation within the area of jurisdiction of the
Corporation; and the person avallmg himself of such facility shal]
be liable to pay such feesin respect thereof to such bank or agency,
as the case may be, as may be determined by the Commissioner.”.

E3s

Substitution
of section
155 of C.P.
and Berar 11
of 1850.
When
sccupiers
may be held
lable for
payment of
property
taxes.

Special
provision for
facility for
payment of
property
taxes.
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Amendment 72, In section 156 of the Nagpur Corporatlon Act in sub-sectaon ()i—

of section

165%0f C_-il’i (1) for the portion beginning with the words “notice of demiand” "
o O?_rlaglw and ending with the words “service of such notice” the words, brackets -
and figures “billhas been Served under sub-section (7} of sectmn 454"

shall be substituted; i <. 48"
(2} for clause (a) ;he foﬂomng clause shallbesubstatuted namelv —

“(a) does not. pay the tax toge her w1th penalty, mtereat fees or
. any other dues as required under the provisions of this Act {o pay
. the same on or before the date speciﬁed in the biil;”;

(3) clause (b) shall be ‘deleted:

.(4).in clause {(c), for the word “demand” the word “clalm shall be _
subshtuted .

Amendment 73 In sec‘mn 157 of the NaOpur Corporatmn Act, the words brackets

ofsectien and figures “sub-section (2) of section 155 or” shall be:deleted.

and Berar 11 . . .- s T .
of 1950,

Amt‘—fndmtent 74. Insection 160 of the Nagpur Corporation Act, in sub-section (2),
160t C.p after the words “public auctich” the words “ or by auction inviting sealed -

and Berar I hjds” shall be inserted.
of 1950,

1

Am:f“:e‘:t‘t—;’l: 76. In section 162 of the Nagpur Corporation Act, the words “notice

162 of G.P. or” shall be deleted.

and Berar II . . R ., . .. . L
of 1950. - _ T ea e e
Am:r":e‘:t‘i’:: 76. In section 163 of the Nagpur Corporation Act, in sub-section (2),

163 of C.P. the words ‘except that it shall not be necessary to serve upon him any
and Berar II
of 1950.

4-:.. HS < v

Amendment 77 In section 164 of the Nagpur Cor.)oratlo‘l Act,—
of section

164 of C.P. (1) in sub-section (1); for'the Words, brackets and figurés “notice
?;‘gf}i%%'j ‘of demand issued under sub-sactlon (1) of sectmn 155” the words,
brackets and figures “claim made in-the bill presented or'served tinder

sub-section (1) of section 154" shall be substituted;

(2) in sub“section (2),'in claiise’(d); ‘for'the words “ﬁfbeen days the
words “f:wenty—one days”shall be subs‘ltuted
- (3) aﬁer sub! sectxon (2) the fo]lowmg sub-sectlon shall be mserted
namely :—

T W2A) ‘Where the appeal is not filed in accordance Wi h the

_provisions of clauses (a) to (c) of sub _seétion (2), 1t shaH be hable to
'be summarily dismissed . T .
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78. In secuon 165 of the Nagpur Corporatmn Act, the proviso shali
be deleted. : .

r . il

b

. ' " . T e

79. In section 351 of the Nagpur Corporation Act, after clause (¢},
the following clause shall be inserted, namely ==

“(c-i) by any other mode, incluéing electronic media as the
Commissioner may think fit, or”.

h | o Tt

80. In section 374 of the Nagpur Corporation Act, after the word “rent”
the word “, penalty” shall be inserted.

»

. SIYA »nt bedt . i R (in I
8121 In sectioh 399 of thé Nagpur Corporation Act; iri the proviso, for
X of the words and figures “Arbitration Act, 1940”.the words and figures
1540, “Arbitration and Conciliation Act, 1996” shall be substituted. ‘

26 of
1996. oo ~E R

) . . - 3
82. In section 415 of the Nagpur Corporation Act, in clause (14),—

. (1) in sub-clause (d), for the words “notices of demand” the word
“warrant” shall be substituted ; Pt L )

(2) in sub-clause (e), after the words “annual values” the words “or
the capital values, as the case may be,” shall be inserted. !

- 1. - ut

83. Insection 420 of the Nagpur Corporauon Act, in sub-section (2)
in clause (), for the wards “notices of dema.nds” the word “warrants” shall
be substituted. 1

. I
u !

0o ) S !
84. For the removal of doubt it is hereby declared that all proceedings

in connection with any assessment, reassessment, levy (including levy
of penalty) -and collection of any property tax levied on the basis of annual

" value or rateable value relating to any period whatsoever, immediately

before the date determined by the Corporation under sub-section (2) of

section 115A to adopt capital value to be the base for levy of property'
taxes shall, notwithstanding anything contained in this Act but save as

otherwise expressly provided therein, be continued and dealt with under

the Nagpur Corporation Act as if this Act has not been enacted.

N

Amendment,
of section
165 of C.P.
and Berar
1T of 1950,

Amendment
of section
351 of C.P.
and Berar
11 of 1950.

Amendment
of section
374 of C.P.
and Berar
II of 1950.

Amendment
of section
399 of C.P.
and Berar 11
of 1950.

Amendment
of section
415 of C.P.
and Berar
I of 1850,

Amendment
of section
420 of C.P.
and Berar I]
of 1950.

Removal of
doubt.
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AMENDMENTS TO THE MAHARASHTRA MUNICIPAL Comcus C
INAGAR PANCHAYATS AND INDUSTRIAL TOWNSHIPS AcT, 1965

Amef-“dmt"“t 85. Ia section 103 of the Maharashtra Municipal Councils, Nagar Mah.
n
: 10?, osfe %[]-?h Panchayats-and Industrial Townships Act,-1965.(hereinafter; in ‘this }1%‘6;"

XL of 1965. Chapter, referred to as the. “\'Iumc:pal Councﬂs Act),—
 {I) in sub-section (I),— _-',f‘,-,‘--_v.- T AP R

(a¢) in clause {(a), after the words f‘i‘_‘ateaﬁle_value”rthe wordls “or
their capital value, as the case may be,” shall be inserted ;

. (b)in the second prowso after the words property.tax ” the
words or all or any of the property taxes shall be inserted ;

(2) after sub-section (2}, the follomng sub-sections sha.ll be added,
namely .—
“3) For the purposes of levy of property taxes, the expression
:mh 4o} obuildingincludes flat, a. gala,fa tg.mlt?olqa.rljhportlon ofbuilding?

- (4) Notwithstanding anything contained in any other provisions of
this Act, the Council may pass.a resolition to adoptlevy. of property
tax on buildings and lands within the municipal area on the basisof .-
capital value of the buildings and lands on and from such date, and at
such rates, as the Council may determme in accordance w1th the :
provisions of this Act.: e - LE s

' Provided'that,-for:the. perlod ofvﬁve years from-the date from which -
such property tax is levied on capital value, the tax shall not.exceed,—

(1) in respect of bmldmg used for, reSIdentlal purposes, two.times,
and :

(&) in respect of bulldmg or ]and used for non-resxdentla] purposes,
three times,

. the amount of the property tax levmble m reSpect thereof m the
year 1mmed1atcly precéding such date : - .

Provided further that, the property tax levied on the basis of cap1tal
. value of any buildings or lands on revision made under sub-section (3} of
section 114 shall not in ady case exceed forty per centum of the amount
-of the property tax payable in the year 1mmed1ately precedingthe year
of such revision: . . .. . s s

- Provided also that, for the penod of ﬁve years.commniencing from thé
year.of adoption of capital valueas the- base, for 1evy of property-tax-undér
this sub-section, the amount-of property ta% leviable-in. réspect of a.
residential building or residential tenement; having carpet-areaof 46:45
sq..meters (500 sq. feet) or less;-shall'not-exceed the amount of property
tax levied and payable in the year mnnedjately precedmg the year ofsuch .

" adoption of capital value as the basis.- . L
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Explanation.—For the purposes of this section, after the Council adopts -

the capital value as the basis of levy of property tax, the property tax in
respect of any taxable building shall be revised after every five years and
on each such revision, such amount of property tax, shall not in any case
exceed the forty per cent. of the amount of the property tax levied and
payable in the year immediately preceding the year of the revision.

(5) Save as otherwise provided in this Act, it shall be lawful for the
Council to continue to levy all or any of the property taxes or the
consolidated tax on property on the basis of rateable value of lands and
buildings until the Council adopts levy of any or all the property taxes or
the consolidated tax on property on such lands and buildings on the basis
of capital value thereof under sub-section (4).".

86. In section 112 of the Municipal Councils Act, in sub-section (1 ),
in the proviso, in clause (@), after the words “such tax under” the words
“the provisions of this Act or of ” shall be inserted.

87. Insection 114 of the Municipal Councils Act,—

(1) inthe marginal note, after the words “rateable value” the words
“or the capital value” shall be inserted ;

(2) after sub-section (2), the following sub-section shall be added,
namely :— ‘

“(3) (a) In order to fix the capital value of any building or land
assessable to a property tax, the Chief Officer shall have regard to
the value of any building or land as indicated in the Stamp Duty
Ready Reckoner for the time being in force as prepared under the
Bombay Stamp (Determination of True Market Value of
Property) Rules, 1995, framed under the provisions of the Bombay
Stamp Act, 1958, or where the Stamp Duty Ready Reckoner does
not indicate value of any property in any particular area wherein
a building or land in respect of which capital value is required to be
determined is situate, or in case such Stamp Duty Ready Reckoner
does not exist, then the Chief Officer may fix the cupital value of
any building or land taking into consideration the market value of
such building or land, as a base value; and also have regard to the
following factors, namely :—

(1) the nature and type of the land and structure of the building,

(ii) area of land or carpet area of building, ‘

(iii) user category, thatisto say, (a) residential, (b) commercial
(shops or the like), (¢) offices, (d) hotels (upto 4 stars), {e) hotels
(more than 4 stars), {f) banks, (g) industries and factories,
(h) school and college building or building used for educational
purposes, (i) malls, and (j) any other building or land not covered
by any of the above categories,

(fv) age of the building, or

(v} such other factors as may be specified by Regulations made
under clause (b).
Hit Ae—3iu-y

Y

Amendment
of gection
112 of Mah.
XL of 1965.

Amendment
of section
114 of Mah.
XL of 1965.
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(b) The Chief Officer shall, with the approval of the Standing
Committee, frame such Regulations as respects the details of
categories of building or land and the weightage by multiplication to
be assigned to various such categories for the purpose of fixing the
capital value under clause (a}.

{¢) The capital value of any building or land fixed under clause
. (a) shall be revised every five years :

Provided that,; the Chief Officer may, for reasons to be recorded in
writing, revise the capital value of any building or land any time during
the said period of five years and shall accordingly amend the assessment
list in relation to such building or land under section 123, or as the

‘ case may be, under section 124.”.
Amendment 88, In section 115 of the Municipal Councils Act,—

f secti
11% ffe&;’h“ {1) in sub-section (1), for the words “the prescribed form” the words

XL of 1965.  “such form as the Chief Officer may, with the approval of the Standing
Committee, determine" shall be substituted ;

(2) in sub-section (2),—

{a) after the words "as shall be specified”, the following shall be
inserted, numely:— :

“including the details in respect of any or all the factors as
enumerated in items (i) to (v) of clause (a) of sub-section (3) of
section 114 in relation to such land or building or of any portion
thereof,”;

(&) for the word “value” the words “rateable value or the capital
value, ag the case may be,” shall be substituted.

Amendment B89, In section 122 of the Municipal Councils Act, in clause (i), after
12?::;;‘;1? the words “on the basis” the words “of the rateable value or the capital
XL of 1965, value, as the case may be as” shall be inserted.

Amendment 9. In section 123 of the Municipal Councils Act,—

{ secti
12?3 usfe 1c\f1;:;:1 (1) in sub-section (1},—

X1, of 1985. (a) for the words “or reconstructed” the words reconstructed
occupied or re-occupied or user thereof is changed” shall be inserted;

(b) after the words “has been completed” the words “or occupation
or re-occupation or the change of user occurs” shall be inserted;

(2) after sub-section (2), the following sub-sections shall be inserted,
namely :—

“(2ZA) Where any new building or part thereof is construcied,
altered, added to, re-occupied or user thereof is changed, the person
primarily liable for the property taxes assessed an the building shall
within fifteen days give notice thereof, in writing, to the Chicf
Officer,

{2B) The said period of fifteen days shall be counted from the
date of the completion of construction, alteration, addition to,
reconstruction, or from the date of occupation, re-occupation or
change of user of, the building or part thereof.” ;
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(3) in sub-section (3}, after the words “whichever first occurs,” the'

. words “orin the case of a buﬂdlng or part of 2 building which was vacant

or in respect of which there is change of user on the day on which it

has been occupied or re- occupxed or the change of user occurs,” shall
‘be inserted. - - Lo e

91, In section 124 of the Municipal Cottnicils Act, aﬁer sub séction Amendment

. — of section
{2}, the followmg sub-section shall'be added, namely: 194 of Mah.

“3) On.and:from:the date of adoption. of capital value as the basis XL of 1965.
for assessment and levy of property taxes by the Council under sub-
-'section (4) of section 105, the assessthent oh the basis of capital value
determined in accordance with the provisions of this Act and’the
duration and revision thereof and matters incidental thereto shall be
governed acoordmg to the provxszons in relation to debermmatmn and
revision of capltal value and the assessment of the property tax made
on'the bas;s thereof' ”

92, In seotaon 125 of the Mumcxpa] Counc1ls Act in sub section (1), Amendment

in clause (), after sub-clause (iii), the followmg sub-clauses &hall be 95ection
inserted, namely :—- SRV XL of 1965,
_ “(v) if the premises are held or occupied by, a person,. who is not
the owner and the where abouts of the owner of the premises cannot
"be ascertained, from the holder or occupier { and
{v) if the premises are héld or developed by a developer or an
attorney or any person in whatever capacity such person may be
holding the premises and in each of whom the right to sell the same
exists or is dequired, ‘from such holder; developer attorney, or person
as the case may be : : ot L
Provided that, such holder developer attorney or person shall be
liable until the actual sale is effected. ”. IR ,_.‘ ..
93. In section 126 of the Mun1c1pal Councﬂs Act = ! . Amendment
(1) after sub-section (I), the followmg sub-sectmn shall be mserted ‘{ggifft Vi
namely :— XL of 1965.

‘{1A} Notwithstanding anything contained in sub-section (1 ), on
and from theé date of adoption of capital value as the'base for levy of
- property taxes under sub-section (4) of seéction 105, -but sibject to
the other provisions of this Act, the Chief Officer may.servea bill
for the amount of property tax on such occupier of the said premises,
or, if there are two or more such occupiers thereof; may serve a
bill on each of them for such portion of the sum due as bears to the
* whole amount of tax based on the capital value, due in the same
. ratio which the capital value, of such portion of the premises of the
‘ occup:er or occuplers bears to the aggregate amount of the tax based
on the capital value, in respect of the smd premlses .
(2) in sub-section (3), the words “which has remamed due for more.
than one year, or” shall be deleted.
CHE R
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Amendment 94 .In section 130 of the Municipal Councils Act,—
of section

130 of Mah.
XL of 1963.
. followmg shall be lnserted namer —

. “and shall be accompamed by such fecs as the Chref Ofﬁcer may,
v -, from tiime, to timeé, with the approval of the Standmg Commlttee
: prescnbe, ; : . care

(2) in- sub sectlon (2) the word- "Indxan” shall be: deleted -

R s oy Ly caf Ry st

e (3) af"ter sub sectlon (2) the followmg sub section. shall be added
namely == e e e T S

v “(3) The transfer of tltle of : any person prlmarlly llable to the

' payment of property tax shall not be recorded by the Chlef Officer
in the'assessment Book unless the property taxes due 1n respect of
the property sought to be transferred are fully paJd before gwlng

such notice.” L A
e O Sy ; N T

Amendment 95 In section 150 of the ‘\dumcxpal Councﬂs Act,—
of sectiont’ : ‘
150 of Mah. (1) ini ‘the’ margmal note ‘after the word payment” the_ words ‘.‘or

XL of 1965. P
' concéssion'iti tax”? shall be added Lo

(2), -after, sub sectlon (2) the foI]owmg sub sectxon shall be 1nserted
namely — v ‘.‘- - i”’ L ' oo - l . "

’“(2A) Each of the prt{)p'erty taxes shall bé payablé i 1n [ advance in half

yearly instaliments'and other dires shall also be payable by the date
88 spec1ﬁed in.a bill present_ed or served under sub section (l) ”

ERECM N N ( tar st TSN

Insertion of  96. Aﬁ;er section 150 of the Mumcxpaj Counclls Act the followmg
1;3?‘;:; sections shall be inserted; namely nt
150B'in - e r o Lalwels .
\‘Iah;XL of
1965.

.-
- . t .. . - -
T e Lt . -

Levy of , . "«150A.(1) The amount of first half-yearly tax asspecified in the bili -

1g . . . c1 - :
pe“ﬁn’;:iﬁ -swhich has been served as aforesaid shall be paid within three months

a“’°‘m};i;‘lf -from thé date ofservice of the bill and-for the second half-yearly'tax
. .asspecified'in the'bill shall be paid before the 31st Décember of €ach
.year; andifa.person liable to pay tax doés niot pay the same-as required
“as aforésdid, then te shill be'liable to pay by way of pe'riélty in addition
to the amotnt'of such tax or pdrt ‘thereof which has remamed ‘unpaid,
‘a’sum equal to two pcr cent. of such tax for each month or part thereof
after the lHst’ date by whlch he should have paid such tax and sha]l
continue to be lrable to pay such penalty unt11 the full amount as per
"thé'billis paid:

(I) in’ Subtsection (1); after the words “as the case may be,” the .

-
. A,

£l
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Provided that, if any property tax for which a bill is served under this
Act before the date of cormmencement, of the Bombay Provincial Municipal

X of Corporations, the City of Nagpur Corporation, the Maharashtra

2010.

Municipal Councils, Nagar Panchayats and Industrial Townships, the
Maharashtra (Urban Areas) ‘Protection’and Preservainon of Treee and
the-Maharashtra Tax on Buildings (with larger Residéntial
Premises). (Re-enacted) '(Amendment) Act, 2009 thereinafter in this
section referred to as “the Amendment Act of 2009”) has remained unpaid
in full or in part, a person who has not paid such tax shall be liable to pay
penalty as provided under this section,.on and from the date of
commencement of the said Amendment Act of 2009.

2) If the other taxes or dues claimed in the bill are not paid by the
date specified in the bill, the provisions of sub-section (1) shall, mutatis
mutandis, apply tothe amount whzch has so remamed unpaid.

150B. Any person who is hable to pay amount of ta.xes oT any ¢ other
dues under this Act may avail himself of the facility of makmg payment
thereof in any bank or to any agency specified by the Councilin this behalf
by gwmg a public notice in two leading newspaper in ‘circulation within
the area of jurisdiction of the Council’and thie person availirig himself of
such facility shall be liable to pay such fees in respect thereof to such
bank or agency, as the case may be, as rnay be determmed by the
Council ™. . S

97. Section 151 of the Mumclpal Councils Act shall be deleted.

’
Ll

98. For section 152 of the. Mun1c1pal Councxls Act the followmgi

section shall be substituted, namely =
B

“152. If the person to whom a b111 is presented or served as prov1ded
under sub-sectlon (1) of section 150 does not, before expiry of the period
within whlch an appeal may be preferred aga.mst such clann, elther——

(a) pay the tax, penalty, interest, fees and any other dues as.

required under the pr_ovisior;s before the date spec:ﬁed in the bill;
or

{b) prefer an appeal in accordance thh the provmlons of sectlon
169 agamst the c1a1m

. thes such sum with ali costs of the recovery may be Iev1ed under a warrant

s:gned by the Chiéf Officér in the form of Schedu.le Vv, or to the like

effect, by distress and sale of the movable or unmovable property of

-the defaulter: '-. .- - T e

Provided that, where : any measures, precautiorx'ai;y or otliéi-w:‘se, have
been taken ih'fedpect of any such property for therecovery of any sum

R

Special
provision for
facility for
payment of
propert}
taxes,

Deletion of
section 151,
of Mah, XL
of 1966.
Substitution
of section

+ 152 of Mah.

XL of 1965,

When
warrant
may be
issued.,

claimed By the State Government, any proceedmg under this. Chapter in

respect of such property shall abate.”. T et .
T BN H -



Jo

Amendment
of section
156 of Mah.
XL of 1965,

Amendment
of section
159 of Mah.
XL of 1965.

Amendment
of section
160 of Mah.
XL of 1965.

Amendment

of section
161 of Mah.
XL of 1965.

Deletion of

section 166 .

of Mah. XL
of 1965.

Amendment
of section
168 of Mah.
XL of 1965.

Amendment
of section
169 of Mah.
XL of 1965.

Amendment
of section
170 of Mah.

X1, of 1965.
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99. In section 156 of the Municipal Councils Act, in sub-section (1),— -

(1) the word "notice", where 1t occurs for the first txme shall be
deleted; A o

(2) for. the. word "not1ce where it occurs for.the second tune
the word "bill" shall be substltuted I

(3) after the words ' publlc auction" the words "or by auction
inviting sealed bids" shall be inserted. " )

100. In section 159 of the Municipal Councils Act, the words and
figures “every notice issued under section 151," shall be deleted.

) 5

101. In section 160 of the Munmlpal Councils Act,in. sub sectlon (2)
the words “except that it shall not be necessary to serve upon the defaulter
any not1ce of demand“ shall be deleted .

102. In sect:on 161 of the Mumclpal Councils Act, after the words:

"public auctmn" the words "or by auctlon inviting sealed bids" shall be.

inserted.

v

103. Section 166 of the Municipal Councils Act slaall' be deleted.

104. In section 168 of the Municipal Councils Act; in sub-section (4),
for the words and figures "Chapter X of the Bombay Land Revenue Code,

1879” the words and figures "Chapter XI of the Maharashtra Land -

Revenue Code, 1966” shall be substituted.

105, Tn section 169 of the Municipal Councils Act in sub section (24),
after the words “rateabld values the words “or the capital values as the
case may be,” shall be inserted.

106. In section 170 of the \’Iunicipal Councils Act,—'
(1) in clause (@), the prov1so shall be deleted
(2) in clause (¢),—

() in sub-clause (i), after the words, brackets and ﬁgure sub- _

' 'sectlon (1 )” the words brackets and figure “ or “sub- sectlon (2), as
~.the case ‘may be shall be mserted o ,
(b) for sub clause (u) the followmg sub- clause shall be
subst.ltuted namely — . : .
: “(u) where the appeal is not ﬁled in accordance w:th the
provmlons of section 169 and thls section, it shall be liable to be
summarily dismissed ;”. : - :

Bom. V
of 1879.
Mah. XLI
of 1966.

-
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107. After section 171 of the Municipal Councils Act, the following
section shall he mserted namely :—

-

“171A. Where the decision of the Magistrate or Bench of Magistrates
is not final by virtue of the provisions of section 171 which provides
Jfor revision by the Court, and in pursuarice of this provision if a revision
or any further proceedings is filed and is pendmg, then,
notwithstanding anything contained in this Act, it shall be lawful for
the Chief Officer to assess the property taxes, from year to year, on

3

Insertion of
section 171A
in Mah. XL
of 1965.

Power of
Chief
Officer to
make fresh””
assessmunt,

the basis of rateable value or the capital value, as the case may be,
determined under the provisions of this Act, subject, however, to the -

provisions of sections 169 and 170.”

108. In section 301 of the Municipal Councils Act, in sub-section (1),
in clause (d), after the words “rateable value” the words “or a capital value,
as the case may be,” shall be inserted.

109. In section 326 of the Municipal Councils Act, in sub-section (2),
after clause (b), the following clause shall be inserted, namely:—" |

“(b-i) by any other mode, including electronic media as the Chief
Officer may think fit; or”. . - “ o ,

110. In SCHEDULE IV to the Munieipel Councils Act, shall be
deleted. ' L

: ' T
111. In SCHEDULE Vo the Municipal Councils' Act,—~
(1) the words "and has not shown samsfactory cause for the non :
payment of” shall be deleted; R - '1.'
(2) for the portion beginning with the words "fifteen. days" and
ending with-the words "the same", the following shall be substxt:uted }
‘namely :— . ey

“the sum so due has not been paJd by the date specnﬁed in the ¢
=1

bill presented to himn for the same,’ .y

-

I Amendment

of section
301 of Mah.
XL of 19865,

Amendment-
of section
326 of Mah.
XL of 1965.

Deletion of

© Schedule IV

to Mah. XL
of 1965.

Amendment
of Schedule
V to Mah.
XL of 1965.

'|

112. In SCHEDULE VI to the Mumcxpal Counclls Act the words
“ of demand ” shall be deleted :
¥ L & S | ¢

113. For thereimoval of doubt it is hereby declared that all proceedmgs
in connection with any assessiment, reassessment; lévy (including lévy

‘of penalty) and collection of any property tax levied on thé basis of

Amendment
{ of Schedule
1 VI to Mah.

XL of 1965,

Removal of
doubt.

i

rateable value relating to any period whatsoever, immediately before the -,

date determined by the Council under sub-section (¢) of section 105 to*
adopt capital value to be the base for levy of property taxes shall,
notwithstanding anythmg contained ih this Act but save as othérwise
expressly provided therein’, be continued and dealt with under the*:
Municipal Councils Act asif this Act has not'béen enacted. - e

-

1

k!
L
{

!
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Amendment

of section 18
of Mah.
XLIV of

1975, -

RERTE FIRA TS ST T 378, Ufie 9, 20¢0/dvma o, wi 0939

- CHAPTERV -

AMENDMENT TO THE MAHARASHTRA (URBAN AREAS)
ProTECTION AND PRESERVATION OF
‘Trees Acr, 1973

114 In'section 18 of the Vfaharashtra (brban Areas) Protectnon and
Preservation of Trees Act, 1975,— -

(1) after sub-section (1), the following sub-sectlon shall be mscrted
namely:— ' .

“(1A) Where under the relevant Act, an urban local authority is
levying a property tax on buildings and lands on the Capital value
thereof, the Tree Cess leviable under sub-section (1) shall be levied
at such rate, not exceeding 0.5 per cent. of the capital value of such
building and lands, as the State Government may, by notification
in the Official Gazette, specify :

'Provided that, the Tree Cess so levied under this section shall
not exceed,—

(i} in respect of buildings used for resrdentlal premises, two
trmes, and

" (i) in respect of bmldmgs used for non-residential premlses
three tlmes,

the amount of Tree Cess leviable in respect.thereof in the year

' immediately.preceding such.date of adoptlon of capital value as the basis

~for assessment of property tax:

Provided further that, for the period of five years commencing from
the levy of capital vatue as the basis for assessment of property tax, the

Tree Cess leviable in respect of residential building or tenements having’

carpet area-of 46.45:q. meters (500 sq. feet) or less, shall not exceed
the amount of Tree Cess levied and payable-in the year immediately

_ prcccdmg the year of such adoptlon of capital value as the ba51s

Explanatr,on —For the purposes of this section, after the Drban local
authority adopts the capital value as the basis for levy of property tax,

‘the Tree Cess, in respect of any taxable building shall be revised after

.. every five years and on each such revision, such amount of Tree Cess,

- shall not in any.case, exceed the forty per cent. of the amount of the Tree

Mah.

XLV

of-
1975.

Cess levied and payable i the year 1mmed1ate1y precedlng the year of

-

the' rev1sron

(2) 1n sub sectmn (2) for the word brackets and ﬁgure 'sub- sectmn

(1 thewords brackets figures and letoer “sub-sechon(l) or, asthe case.

" . may be, under sub-section (JA)" shall be substituted. -

-

L 1]
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CHAPTER V1

. AMENDMENTS 70 THE MAHARASHTRA TAX ON
BuiLpines (WitH LARGER RESIDENTIAL PREMISES)
(RE-ENACTED) Acr, 1979.

115. In SeCtIO'I 2 of the Maharashtra Tax on Buildings (with ]arger

me Residential Premises) (Re-enacted) Act, 1979 (heremafter in this

19’79

Chapters, referred to as “ Tax on Buildings Act”), after clause (e) the
following clause shall be inserted, namely :—

“le-1) “capital value means capital value of a bmldmg or part thereof
fixed or determmed in accordance with' *He prowsmns of the relevant
mumc1pal law ; ) :

1

116., In section 3 of the Ta}. on Bulldmg‘: Adt, after sub-section (3)
the following sub-section shall be added, namely :—

{4) Where, the Corporation has levied the property tax on the land
and buildings on the bams of capltal value under the provisions of the
relevant municipal law, the tax shall be levied on all buildings or parts
thereof situated in Corporation areas, contammg any reeldenmal
premises,— :

(#) if, situated in area of Brlhan Mumba1 the ﬂoorage of such
premises is moré than 125 square metres ;

33

Amendment
of section 2
of Mah.
XXIX of
1979.

Amendment
of seetion 3 |
of Mah. - -

RXIXof |7

1979,

(i) if, situated in other Corporatxon aréa, the. ﬂoorage of such ~

premises is more than 150 square metres ;

at such rate not exceeding 0. 05 per cent. of the capltal value as the
State Governinent may, by notification in the Official Gazette specxfy

Provided that, where the property tax, on the basis'of the caplta.l va]ue
has been revised by the Corporation under the relevant municipal law,
the tax levied under this Act shall not' exceed forty per cent. of the tax
payable in the year immediately preceding such revision.”.
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